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[Mr. Deputy-Speaker]
the vote of the House :

“That the debate on the motion ‘that
the Salaries and Allowances of Members
of Parliament (Amendment) Bill, 1969,
as amended, be passed’, be adjourncd to
tomorrow.™

The motion was adopted.

12.56 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled ofter Lunch at
four minutes past Fourteen of the Clock.

[SHRT M.B. RANA in the Chair]

DISCUSSION RE : HOME MINIS-
TER'S STATEMENT ON VIOLATION OF
SANCTITY OF WEST BENGAL LEGIS-
LATURE PREMISES.

MR. CHAIRMAN : Shri Hem Barua,

SHRI HEM BARUA (Mangaldai) : Mr.
Chairman, Sir, 1 bag to move :

“That the statement made by the
Minister of Home Affairs on the 4th
August, 1969 rogarding vielation of the
sanctity of the West Bengal Legislature
premises, be taken into consideration.”

I have gone through the statement of
the hon. Minister...Shri B K. DASCHOW-
DHURY (Cooch-Bzhar) : On a point of
order, Sir.

This is a motion that has just been
moved by the hon. Member, This is re-
garding violation of the sanctity of the West
Brngal Legislature premises. Shall 1 presume
that the motion has been admitted either
under Rulec 186 or Rule 1887 1 beg to
refer to Rule 188 in this connection. It
says:

“*No motion which secks to raise
discussion on a matter p:nding bhefore
any statutory tribunal or statutory
authority pcrforming any judicial or
quasi-judicial functions or any commis-
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sion or court of enquiry appcinted to
cnquire into, or investigate, any matter
shall ordinarily be permitted to be
moved."

Itis known that the Government of
‘West Bengal have already started an inquiry
and the inquiry report is awaited. If the
discussion on this is allowed, the inquiry
report may be prejudiced.  Therefore, 1
submit that this discussion cinnot be held.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Some retired
Chicf Secretary ¢r somebody has been asked
to go into the matter. It is an administra-
tive inquiry. Ido not think there is any
bar to holding this discussion.

MR. CHAIRMAN: In view of what
hon. Minister has said, the hon. Member's
objection is ruled out.

Mr. Hem Barua.

SHRI HEM BARUA : I have gone
through the statement of the Home Minister
about the vandalism perpetrated by a section
of policemen in the West Bengal Assembly
premiscs, with cue care and caution. It
pains me 1o say that the statement is rather
half-hearted, slip-shol and haphazard ; it
do:s not give a complete picture of the
cotire incidents ; it does not give a complete
perspective of the cntire incidents. Al
Muharashtrians are gencrally clever people
and Mr, Chavan is no exception...

SHRI Y. B. CHAVAN : Why mnot pay
that lefi-handed compliment to some of his
very brilliant colleagues ?
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SHRI ATAL BIHARI VAJPAYEE : He
knows by association.

SHRI HEM BARUA : 1 hope and trust
that, while replying to the debate, Mr.
Chavan will make an eleborale statement
with regard to the incidents there anl give
us the ben:fit of his interpretations also.

This invasion of the Assembly premiscs
of West Bengal is a matter that concerns
vitally all the political partics in India
because the challenge is not only against the
Assembly but also against the Parliumentary
democracy in general. Therefore, 1 think
that no political party should lag behind ia
condemning this sort of vandalism perpetrat-
ed by the police in the Asscmbly premises
on the 31st July, 1969. There should be no
partisan attitvde in this matter.  Ofien the
Home Minister is described as a man suffer-
ing fiom partisan attitude when the guestion
of Naxalile comes, and since the Naxalites
are against Mr. Basu, he wants to pardon
their vandalism and all that. There is a
sort of statement like that against the Home
Minister.  What is true of cne party is
true of all political partics. Today there is
vandalism under the U. F. Government
perpetrated by a section of policemen,
Tomorro v there may be vandualism under the
Congress Government  also.  Therefore, 1
say that there should be a sort of general
attitude towards this sort of vandalism, and
the condemnation should come from all
political parties. Here was a  group of
policemen who entercd into the premises of
the Assembly House and they turned every-
thing topsysturvy inside the House. They
cven pulled down the portait of Harindra
Kumar Mukcrjee, who was once the Gover-
nor of that State and at whose fect I had
the proud privilege of sitting as a pupil in
the Calcutta University when he was a pro-
fessor there. There was that sort of vanda-
lism perpetrated by a scction of policemen.
But, at the same time, 1 want to say this,
The policemen have their grievances also.

Those grievances are 160 be enquired
into. I did not like Shri Jyoti Basu telling
the policemcn not to agitalc or 10 put on
black badges on themsclves because they arc
a section of the pcople. If you love the
people, you must cater to the needs of the
people and see that all the people benefit
under your regime.
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This is an attack not only on the temple
of democracy but also against parliamentary
democracy in the whole country., Are
these policemen alone responsible for violat-
ing the sanctity of the House or the temple
of democracy 7 Are we not resp msible
also 7 Let us turn the scarchlight on our-
selves and try to find out il we are not ros-
ponsib'e. What happencd in the West Bongal
Asscmbly when the adjournment motion was
read out with the permission of the Chair by
Miss Abha Maiti? I know that three persons
of the Treasury Benches, threc Members of
the Awsembly from the Treasury Bonches,
brandished their shoes against her.  Shoss
arc meant for foot-wear ; they are meant for
the feet.  They are not meant 1o be taken
in the hand anil brandished against people.
Sccondly, « M:mber of the Treasury Ben-
ches rushed at Miss Abha Muiti when she
was reading out that adjournment motion,
Was that good ?  Have the policemen alune
violated the sunctity of the House 7 Are we
not responsible for violating the sanctity of
this House 7 We have been violaling the
sanctity of the temples of democracy in this
country., That is a bad thing for us. The
policemcn no doubt deserve 1o be condemn-
ed becausc whatever the provocation, they
shou'd not have acted in that particular
manner, There is no doubt about it.  But
at the same time, we must take these things
into account also. We lound also the brand-
ishing of sho.s against ceituin members by
certain other members of the Assembly or
certain Members rushing at the Momber
who had 1o be prowctid by 30 other Mcm-
bers ; I congraruli:te thuse people who came
forwuard to piotect Miss Abha Maiti, What-
cver that might be, that attack was as much
reprehensiole as the avack on the Assembly
by a section of the policemen.

But the point is this. Government
should have known about this that jt was
going to happen, because it was quite clear
by 12.30 p.m. that a p:ocession would be
taken out 1o the Asscinbly. lnstead of wk-
ing precautions against these acts of vanda-
lism which were perpetrated, the Minister
was rcady with a gartand 10 be placed on
the dead body. No doubt, the policeman
was murdcred in o very grucsome man-
ner.  His eycs had been 1aken out, as Shri
Tiwary has said ; his nose was cut and his
ears had been taken out. It was a gruesome
murder. To say that the police have mur-
dered so many people in India and there-
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fore they deserved to be murdered is in bad
taste. That can bz no argument it all. I
do not understand this sort of argument.
I have never followed this argument at all.

Very often, wec hear in this House
‘Physician, hcal thyself*. ‘Physician, heal
thyself” is an old adage, and we have to
heal ourselves, before crying to condemn
other people for doing certain things which
we very often do.

My submission is that the wviolation of
the sanctity of the Assembly promises by the
policemen is a bad thing, is a rcprehensible
thing, but at the same time, the violation of
the sanctity of the temples of democracy by
Memberss is equally reprehensible, We
must not forget that,

There is a crime wave of vio'ence in this
country. Everywhere, we hear of violence,
demonstrations and all that. [ just want
to remind you that this is thz year of the
Gandhi Centenary. Gandhiji taught us the
philosophy of non-violence. In spite of that,
the Indian prople we find, are prone to
violence. The impression in the country is
this. This Government at the Centre would
not listen to any demand or any complaint
of the prople unless the people go in for
violence. That is the impression gaining in
this country. Gandhiji taught us to undergo
sclf-sufferings while agitating for a particular
thing. But instead of self-suffering, we find
that an attack on public property is under-
taken in order to demonstrate for one's
demands or needs. There is a crime wave
of violence in this country and wec must
take note of that.

1 did not like the Prime Minister's
speech the other day, the speech that she
delivered ncar her house on 3rd August, She
delivered a speech yesterday also. 1 did not
like that also. 1 did not like it when she
said that ‘NMobody can stop me, if I want to
hecome a communist’. What is this 7 You
know, Sir, that dictatorship is anachronistic
in & democracy. We are pledged to a demo-
cratic set-up. We are pledged to a democra-
tic system of government in this country. We
have a Constitution that has dcfined demo-
cracy. When somebody who is entrusted
with the responsibility of defending d:mo-
cracy talks of becoming a dictator, that is a
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bad thing.
chronistic in a democratic
must not forget that.

Dictatorship is something ana-
set-up.  We

SHRI MANOHARAN (Madras
North) : She said that she was being accus-
ed of that.

SHRI HEM BARUA : 1 remember what
those words were. She said ‘Nobody can
stop me, if I want to become a communist’.
That was what she said. T did not like that.
I would have liked her......

SHR1 NAMBIAR (Tiruchirapalli): Is it a

crime to become a communist?

SHR1 HEM BARUA: It is not a crime
to become a communist, ., .,

SHRI NATH PAl (Rajpur) : He said
that it was in bad taste.

SHRI HEM BARUA : I said that it
was in bad taste. If she wants to become a
communist, let her leave the Congress and
become a communist like Shri Nambiar.
Let her leave the Congress and become a
communist. I do not have any objection to
that. But to be in the Congress Party to
guide the destiny of the Congress Party and
at the same time to say that *‘Nobody can
stop me if [ want to become a communist”
is something anachronistic in a democracy. ..

SHRI RANDHIR SINGH : The hon.
Member is  wrongly quoting the Prime
Minister. I heard the speech myself, and I

know that what he says is wrong.

SHRI HEM BARUA : 1 had read that
speech in the newspapers.... ..
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SHRI S. M. BANERJEE : This is
being propagated by Shri Nijalingappa.

SHRI HEM BARUA : It was in the
Delhi papers on the 4th moming,

SHRI SHEQO NARAIN : Shri S. M.
Bansrjee should not make such remarks
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against our President. This is not the way

that he should behave here. He should
behave better.
SHRI S. M. BANERJEE : On a point

of personal explanation, Isaw in the news-
papzrs the Congress President had met Shri
Ranga and Shri Atal Bihari Vajpayee. What
was the topic that th:y discussed ?

SHRI ATAL BIHARI VAJPAYEE : To
discuss the weather we met.

SHRI HEM BARUA : Whatever that
might be, some poople are touchy about it.
1 read that speech in the newspapers. The
situation in regard to law and order in West
Bengal has deteriorated to such an extent
that it has affected even th: police force.
We must not forget that also.

MR. CHAIRMAN : If he wanis a
reply later on, he can have three minutes
more.

SHRI HEM BARUA : As I was saying,
the siluation in regard to law and order in
West Bengal has deteriorated to such an

extent as to affect the police force. We
must lake that fact into account also. Once
indiscipline is encouraged for your own

purpose, then that indiscipline has a ten-
dency to boomerang on you. That is what
is happening in West Bengal. 1 might
become a Member of Parliament by cncou-
raging indiscipline, but I must know that
indiscipline would one day boomerang on
me  Therefore, there must be some amount
of cthics even in politizs. I have often bcen
saying that.

AN HON. MEMBER : That is why
his party is sinking in West Bengal,

SHR1I HEM BARUA : We may go
sinking rather than imitate wrong tactics
and wrong ways. We shall never do wrong
things.

Then, what did Shri Ranadive say in
London the 24th Junc 7 He said ‘We are
not interested in giving relief to the people ;
we are interested in preparing the people
for a revolution,,, Then, two redoubtable
Mcmbers of a political party ..

SHR1 JYOTIRMOY BASU (Diamond
Harbour) : Are we discussing the motion
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relating to the attack or rape on democracy

in West Bengal 7 Shri Ranadive is not here

1o defend himself. That has nothing 10 do

with the discussion here before us,

SHRI ATAL BIHARI VAJPAYEE
The hon, Member is here to defend Mr.
Ranadive,

SHRI HEM BARUA : He is rcported
to have said like that. When two Members
of a cerlain political party made a statement
they made a statement on the basis of a
press report  that they had.  If you read the
statement of those two persons you will find
that it was full of tirades against the Right
Communist Party. At the same time, what
happens, Sir 7 Full of tirade, every sentence
is a trade ugainst the red Communist Party.
What haprencd 7 They want to wreck the
Constitution from within. lastcad of their
wrecking the Constitution from within, the
Policemen tried to wreck the Coenstitution in
West Bongal.  When Mr. Jyoti Basu asked
the Policemen to disperse, the group of
Policemen did not disperse. It was only
when the Commissioner of Puolice asked the
crowd to disperse that the Policemen dis-
persed. That shows there is an  erosion of
authority. [ must congratulate the Home
Ministcr of West Bengal for the commend-
able courage shown by him in the face of
the agitation. The same thing cannot be
suid about the hon. Speaker of West Bengal
Assembly. The vary fact that he had to
run away through the window shows the
depth and  dimension of the  vandalism
committed by the Police.

SHR1 SEZHIYAN (Kumba Konam):
We should pot discuss the conduct of the
Spcaker of a Siate Legislature here. It is
beyond the scope of this discussion and this
House.

SHRI HEM BARUA : [ congratulate
the Home Minister of West Bengal fur the
commendable courag: he has shown, but the
same thing cannot be said about the hon.
Speaker of the Assembly because he had to
run away. The very fact that he had to
run away through a window discloses the
depth and  dimension of the vandalism
committed by the Policem:n on the temp'e
of democracy, But at the same time what
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did Mr. Jyoti Basu tcll the Policemen ? He
told them, ‘We will organize the p:ople
against you," On the 3Ist of July anli-
Nixon demonstration was taking place in
Calcutta. Mr. Nixon came to D:lhi for 23
hours and a demonstration took place in
Calcutta, Shri Jyoti Basu said that they
would organise the people against the
Policemen there.  This is an open invitation
to civil strife.  Ultimately scnse dawned
upon him.  While taking action against
certain erring Policemen, he has alerted the
Army, and this also is an invitation to civil
strife in  this country. Therc is no doubt
about it. He has taken action, but, ut the
same time, I would like, whichever Partly
may be in power, whichever political Parly
may be involved, to effect a sort of psycho-
logical compromise. Unless there is a psy-
chological compromise, things cannot im-
prove in this country. 'Whatever that may
be, there are people who have been brandi-
shing allcgation against the Congress in
West Bengal. They say that it is the Con-
gress that has cnginzered this mini-mutiny
of the Policemen for wrecking the Constitu-
tion. I would request this Government to
institute a sort of judicial ioquiry into the
entire gamut of incidents in order to find
out the truth, Because without any statis-
tics if you go on brandishing all sorts of
things against other pcople, it would mot
impress the people for long. You can
fool the people for some time but you
cannot fool the people cternally. 1 would
request the Home Minister to instilute a
judicial inquiry into the entire gamut of
incidents. The Central Government is in
charge of the Constitution. Now...

MR. CHAIRMAN: If you take more
time, it will be curiailed from the time for
reply. It is better you finish it now.

SHRI NATH PAl : It is a well-estab-
lished practice of this House to give the hon,
member who initiates a dcbate 30 minutes.
If he is doing well, as Shri Hem Barua cer-
tainly is, he gets more time.

MR. CHAIRMAN :
cluding the time for reply.

30 minutes in-

SHRI NATH PAI :
the Chair.

We never mislead
I have told you the practice.
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SHRI HEM BARUA : T have just taken
20 minutes or so.

Since the Central Goveroment are the
guardian of the Constitution, wherever there
is a breakdown of it, they must be
alert. 1 do not want that there should b2
Central intervention in West Bengal. I@do
not want the dismissal of the UF Govern-
ment, At the same tim:, T would urgs
upon this Governmant to take note of the
fact that there is a situation of total lack of
law and security in West B:ngal.  This
police vanlalism, whatever you may call it,
has risen because of that situation.  There-
fore, it is high tim: the Central Govern-
ment took note of the situation and worked
accordingly.

There are op.n invitations to civil strife,
us 1 have already pointed out.  Government
should be alert 1o these things,

MR. CHAIRMAN : Motion moved :
“That the statemcnt made by the
Ministicr of Home Affairs on the 4th
August 1969 regarding violation of the
sanctily of the West Bengal Legislature
premises, be taken into consideration®,

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Itis a very dark day that
has come over West Bengal and we are
discussing this motion under a great deal of
tension. Democratic rights have been
Jdrowned, the people are living in tension,
womanhood has been dishonoured and
Bengal is in a state that is hard to believe.
The police have entered the Assembly, the
very temple of democracy, justice and the
fountain-hcad of law in the State. They
have desecrated the Assembly,

We are all sorry that a policeman was
brutally murdered. The murder that has
taken place calls for sympathy from every
side. And a very violent murder it was,
with the victim’s eyes takcn out and ears
chopped off, it is something unbelievable.
This kind of vandalism and violence has
been preached by certain political parties
and that is why such & thing has happened
in West Bengal.

Ever since the UF Government came
into power in West Bengal, it has had a very
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peculiar record. It may just refresh the
memory of hon. members by quoting ons
or 1wo things. Because these things have
built up it has led to the ultimate incident
that has now happened.

The Leader of the Opposition in Bengal,
who is a responsible p:rson, has cited certain
figures, and they are very revealing. During
the pzriod the UF Government has been in
power, this is the record: 58 political murders,
some 75 political assaults, 166 violent and
illegal gheraos in the industrial sector, more
than 100 criminal trespasses in the agricultur-
al sector, besides looting and burning of
public and private property ; also defiling
of places of worship............ (Interruptions).
Statistics spcak more than anything else.
There has been a fall in industrial produc-
tion of 82 per cent in the last four months,
Let me now come to the cost heinous thing
that has happened in the history of India,
In Kanki, an expectant mother has been
speared to death. Such a thing has never
becn perpotrated in the whole history of
India even in her darkest days. In medieval
times during war and raids soldicrs werc
instructed not to touch places of worship,
not to touch women. Now, this has hap-
pened to an expectant mother, and this
has happened in West Bengal under the UF
Government. Mr. Jyoti Basu has tried to
have some kind of administration but he
himself said in the police budget debate
in the Assembly :

“The internal dissensions among the
U.F. constituents are reflected in  the
untoward events and these make things
difficult for the police.”

There are not my words, Sir, | am
quoting Jyoti Basu's words |

So, what he is attempting to do is 1o
organise & force so that they can control
the police, Who are these 3,000 persons
he propose to organise asthe police are
not organised 7 I should ask the Central
Government to look into this. He says that
this force will consist of politically con-
scious youth who will take the law into their
own hands should that be necessary.” I
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shall quote another choice bit from one of
the U.F. Ministers who referred to the
gherao and said : “If the gheraos continuss
the U.F. Government cannot last more
than seven or cight months.”

SHRI B. K. DASCHOWDHURY : Is
gherao the subject-matter of the motion 7...
(Interruptions.)

SHRIMATI ILA PALCHOUDHURI :
Mr. Probodh Pura Kayastha of the
Socialist unity Centre has admitted publicly
that the CP(M) is dividing the police poli-
tically to gain their own ends. If this is
the opinion of the constitusnts of th: U F.
Government, one can imagine the state of
the police in West Bengal ! I say that what
they did is repreh.nsible. But what is the
remedy for this ? When various heinous
things arc happening and these are brought
to the notice of the Central Government,
let the C:ntral Government guestion the
State Government about thesc incidents and
not just say that “this is a matter for the
State to decide and that this is a matter of
law anJ order.” Law and order concerns
people and if it is a matter of the consti-
tution, if it isa matter which affects the
people the Centre has also a responsibility.
I do not say that the Centre should do
anything outside the Constitution. Let
there be o probe by a high powcred judicial
commission and lIct there be a thorough
investigation as to why there were so many
political murders and why the policy walked
into the Assembly. When Miss Abha
Maiti went to the chamber of the Home
Minister, she was rudely told to “'get out™......
(Interruptions). As Members of Parliament
if we want to go the room of the Home
Minister, have a right to do so because
we are placing something before him. That
right cannot be denied to any member of
the legislature. This Is something which
has not happened in the legislative history
of India.

There is only one instance in the history
of the world when Cromwell marched his
armics into the British Parliament and
evicfed those present. Where is the
Cromwell in West Bengal? Who is the
Cromwell who leads the police into the
Assembly Chamber? Who is that shining
example who invades the assembly and
wrecks things there? Under whose authority
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and under whose leadership are the people
held to ransom in West B:ngal? These
are the questions that must be answered.

SHRI RANGA  (Srikakulam): Mr.
Chriman, Sir, this is a very serious matter,
and on this occasion, it is not easy.........
(Interruption).

SHRI K. N. TIWARY (Bettiah:: Sir,
this should be noted by the Home Minister:
that already a M:mber of the communist
party has information that Abha Maiti will
within two days be sent to jail.

SHRI RANDHIR SINGH iRohtak:

She has already said that.

SHRI S. M. BANERJEE (Kanpur,: It is
a matter for the Stale Government.,  You
cannot do anything.

SHRI RANGA: | b:long to the whole
of India although I do not hail espacially
from West Bengal. Here is this Government
which is responsible for law and order,
among other things, for the whole of India
including West Bengal, But what has becn
happening in West Bengal is something very
serious indced, and that is likcly to prove
disastrous to the wholc of the country if
the Government of India does not take time
by its forelock and cxercise its responsibili-
tiecs which have been placed on  their
shoulders by the Censtitution.  We arc all
agreed, 1 am sure, in condemning what had
happenend in West Bengal Assembly Hall
the other day, and the policc people and
others who are responsible for that most
unfortunate event. But who was responsi-
ble for it at all? Were they only the police
who took part init? Were they the omly
people who were responsible ? 1 speak subject
to correction: I am told that quite a large
number of those policemen belonged to a
trade union of police people which has been
sponsored by one of the communist parties.

Some of the communist party people
there and their leaders were complaining, 1
am also informed, that it is the Congress
people who were behind that riot. Itis
quite possible that some Congress people
who were behind one policc union and the
communists were bchind another  police
union. But why should there be two police
unions at all ? Or why should there be any
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union for the matter ? 1 am not prepared
to agree with thosc fricnds who plead for
frade unionism that it is the right of the
policemen also to form such unions. 1 agrec
with the hon. Home Minister and the
Government of India that cverybody can
have it but not the Cabinzt Ministers, not
the police, not the judiciary. If trade
unioaism were to enter into these ranks, then
God only can look after our democracy.

But most unfortunately for us, there are
political parties in our country which have
taken intcrest in this direction and have
helped these people to have their own trade
union. Once one trade union for policemen
has come into existence, and our friens, the
communists, must have their fing:r in it,
because they are experts in trade unionism ;
s0 they created a rival trade union in Woest
Bengal. Thase two Unions began to quarrel
and rival with each other, and the result is
this. This is only one of the muny reasons.
This is only a forctaste of what is going to
happ:n and what is in store fur us not only
in Woest Bangal but in the whole of Inlia
also.

Why was that policeman killed 7 Who
Killed him ? How did he dic 7 Who was
responsible for plucking out his eyes and
for preventing that unfortunate man's funeral
at the right time and delaying it and after-
wards creating all the trcuble when the pro-
cession was going on ? In regard to all
these things, should not the country have
proper information ? My hon. friend, Shri
Hem Barua, was suggesting an enquiry. Who
is to appoint this enquiry ? My hon. friend,
the Home Minister, says this is law and
order and it is a State subject, and therefore,
“I am completely helpless and 1 am only to
depend upon  the information that they
supply to me, That is the only thing that
I am prepared to dole out here."

Under other circumstances, my hon.
fricnd the Home Minister is preparced to
utilise the institution of the Governor, quietly,
overtly or covertly anyhow, using the CBI
also. When it comes to West Bengal, the
hands of thc powerful Home Minister are
completely ticd b:hind his own back. He
is a prisoner ; only he docs not realise it;
cven if he realises it, he does mot admit it,
because it goes against his pride. Therefore,
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how dare he confess that he is a prison:zr
now in the hands of this West Bangal
United Front Governm:nt and th: commu-
nists who are dominating that Government ?
Is it not a fact that a duty is cast upon
him to see that there is peace in that State
also 7 Is there peace in that State 7 1
agree with Shrimati Ila Palchoudhuri. 1
admire her courage not only on this occasion
but on previous occasions also for having
come forward and warned this Housc that
there is no law and order, there, is no
law and order, there is no peace at all so far
as the law-abiding people in that State arc
concerned

Now what is the position ? They talk
about vandalism in the Legislative Assembly.
Who led the way 7 It was the Mombers
of the Assembly. It was referred to by my
hon. friend, Shri Hem Barua as to how it
happened when the Governor came. Quile
o number of our friends, cven Members of
this House, were prepared to stand by those
Members of the Assembly who crecated that
disturbance on that august occasion. You
may agrec or you may not agree with
the party on the other side, but you
must be prepared to give them a
hearing. Similarly, you may agree or you
may not agree with the Governor. You
may think him to be the most useless man,
the most dangerous man. Nevertheless,
when he comes into the Legislative Assembly
to discharge his duty cast upon him by the
Constitution you have to display the most
clementary bit of courtesy. They failed 10
do it on that occasion. So they led the way
for the police people,

Afllerwards gheravs came. Why do we
want policemen. The functions of police-
men are not like our functions; If any
goonda comes and begins to hit me and I
am mot in a position to protect myself it is
your duty, it is everybody's duty to come to
my rescue. But if you do not come to my
rescue you mneed not be punished. If a
policeman stands there and goes on watch-
ing me helplessly without coming to my
rescue then it would be dereliction of duty
on his part because it isa cognizable offence.
A number of offences are detailed in the Cri-
minal Procedure Code as cognizable offen-
ces. How do they become cognizable 7 How
can they be distinguished from the other
offences? When such offences take place if
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by any chance policemen were to be therc
anywhere near or il anyone appealed to
policemen for help cven by telephone, it is
the primary duty, it is the principal duty of
the policzmzn . to immediately rush to their
rescuz and take notice of the offence. In
order to enable them to discharge their
duties we have given them arms.

What was happening in West Bengal?
Our friecnds of the U.F. Ministry and its
constituents the Communist friends did not
want them to exercise their duty, not even
their inescapable duty. First of all, in the
case of gherans they said that the police
should not take notice until and unless they
gave pormission. That is how they broke
this Gordian-knot. When it comzs to a
man or when it comes to a woman in so
far as their marricd state is concerned the
moment you out that rhali or the bond of
marriag: then they are free to do whatever
they like, they can go into any house and
live in any way they like and the society
has no control over them, the socicly has
no obligation towards them. Similar is the
position with policemen. They have cut
the Gordian-knot and they have made it
impossible for th: police pcople to continue
to respxct their constitutional duty as they
had becn taught to respect ever since they
had their training. They have bzen taught
to go to the rescue of th: people and that
they should act as the eyes, the nase, the
arms and the legs of law. But here they
were kept away and it was left to the High
Court again to remind them that it would
be a sacred and inviolable duty of the police
people, whatever may be the orders that may
be indicated to them dircetly or indirectly
from the lcvel of the Cabinet, to take notice
of thesc cognizable offences and prevent
them. Even that was set at nought. When
one of their own Ministers waated protect-
jon, he could not be given protection.
Recently, one Minister has joined the gherao
they call it dharma—along with the jute
workers. Only two days ago he joined
the strike. A Minister joining the strike, is
it not very strange?

st <fr @ (qX0) : Awgr fEar
gare wfxdi 7 oY fFar a1 Feamez

[ SHR1 RANGA : Satyagraha he can do

!in his own home against his wife or against
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his children. But he cannol very well carry
on safyagraha against his own government,
whsn he happens to bc a Cabinct Minister.
I know that some of the Ministers belonging
to the party of my hon. friend committed
that kind of blunder here in this city last
time, bzfore the mid-term elections. I this
way, we have been setting a bad example.

ot T T : TAG 5 gAq ard A
|y |

SHRI RANGA : It is not only the
Communists who can follow this line.
Fascists have done it in the past. There are
two sides to a sword, Those friends who
call themselves ultra-revolutionaries because
they call themselves communists, let them
aware that only next-door there would be
fascist offensive also.

Are we igonorant of the fact that there
are two kinds of forces in our country? Do
we not have some evidence of it? Only
two years ago Shri Gulzarilal Nanda had to
law down the scal of his office.  Therefore,
it is the duty of Mcmbers of Parliament,
Members of the Assembly there, members
of the Cubinet here anl members of the
Cabinet therc first of all to set a proper
example.

Instead of that, we have been busy sel-
ting up a bad example, destroying all those

canons of decency, duty, decorum and
democracy with the result this is what has
happened. This, 1 feel, is a foretaste of

what is going to happen.

What is this government doing? My
hon. friend here is supposcd to be a very
strong man. I do not want to be wvery
harsh on him. Heis hinself coming into
alot of trouble with his own conclave.
The whole of the Union Government is
responsible for the present  state of affairs.
What can he do, poor man, if the Union
Government is not prepared to strengthen
his hands?

Is there no cmergency in West Bengal
today? There is emergency, according to
me. Is there law and order in Bengal? No.
Are the policemen free and allowed to
exercise their rights and duties, God-given
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rights and duties? Are they allowed to
perform thelr duties and excrcise their rights
according to th: Constitwion? Are they
free? No, they are not. Then, what is
worse, that Ministry is now threatening to
rouse the prople against th: police, just as
their lcader hal been rousing the p.ople
against her own parly in the recent past.
If the people arc to be roused against the
police, if the Ministers arc to  rouse th:m-
sclves against their own government, against
the Cabinet, then is jt not a state of cmer-
gency? When we have a complete collapse of
all the standards which w: have till now
accepted as norms of decent democratic
socicty, is it not the duty of this government
to recognise what is happening, declare an
emergency there, take charge of that govern-
ment and provide the minimum, not the
maximum, bit of law and order in that
State?

I wish to say in all seriousness that if
this government is not going to bchave as
it should, according to the Constitution, if
it is nol going to discharge its duty by our
Indian democracy by declaring emergency in
West Bengil, it will be he:ld re:ponsible for
all times to come the destruction of civil
order in our country, when it overtakes us
in a very short time, for the denigration of
law and order and for the destruction of
national freedom that we have won aflter so
much of sacrifice under the leadership ol
Mahatma Gandhi.

=) SETHER TeAt (Fgy) ¢ aama
AEITT, TAGAT TET § qfewwH Y dmra
Ft fagrs s § o wEAr 9@ g, T2
zfagra § wed &7 &7 qEAr gTAT
gfas & fam gw1T fagm o & 939
F7 sqdgre fear S9F 731 9 § fae
X stroay wx £y @z ey #1 ST
qragt afgr) gfam g TmAwE
fayre HEAl ¥ WA A FT ARG HE
AT HL qAFAT § |

Tymafa wERa, wia agt 9X §gW
w19 &) aTATT ¥ 1 T # R gEt Ew
FY FGHIT A1 90 &Y 9%t & | WAL A
serz ¥ frw ger ¥ gfew &1 swaE
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afvedt e faara gw & @ &, W
Y @1 At &9 1 gaT A wgew) & A
TH FHIT FY 9ZATE EAUE AT GFAL § |
zafan gfaq 1 g8 mind &7 faaAr
faar #1 w0, F4 2

9%, aefy wgRa, faem AT €3
ECHE- S -0 B fu B o 1 i
FIAr Trgar | F g gz @ gezyfa w
Wt st argar @ wegadf fratasi s
RGN RS G CIC I S LI LI E I
& 97T & A gIAa=w fwr
AT @r W § 7 S gH 3T aT
glal @ ArwT 72 T AT T & Ew
FT a7 £ fgar, 9=, z@n, g7
FY 3T 2t s g s wWrd
afesdt Fara ¥ mfafr= sdar, 9am,
nErg Wz ®OWT AT AWET avgTe
g1 afwa 8 o A T3 9w F7 F1Ear-
FTAT A19FY XGT F1 TN fAAm Azt g
Y g7 afqam 1 gaga=r 1 S @
gfrga Fddr wam fer g g At
IAF ATF-ATT A0A qATT HYT ATHY-e-
ga & faard & gar a7 fear aar
g1 IAF HIA-ATd 0F JIT GFT F
Frarar #1 fagfm o e F@F &
gl g1 war &1 gdf st afemHy
dma ¥ THIFTT F1 g T2 @ G Y
# gwar § 37 @ Sl w5 Fg
O AT A famr Frefe ®
F|AT g | FIH I T FA GTATH
FT AT FIA A qF q@fFa w2 i
qAAT, TAG QT AR AT FTOF
Fargd A 8, T ;7w gaifaa g
T wzmal F gesyfs # & gz
AEZT § §F I TIAT FrgaAr § W
g § f& wrd ag tw Aza w@r
TATT A §IT T WGT 2 F1 3 qqG
f& fogsr srearw wgrAt 7 agt
ofvw & arAl qT g T gU E 7 A
gr i @rgwy w0 Ay faa avafual

I FFHOFST AT E ITR GEA IA
sffs ¥ 4 7 oft gery arw afew & wan
g%T fret aadifas oo falw & gray
g7 s AF @ TH TFHT AN TEAT

i suwRE?

gaitara ag & f5 9=t & I AT
AT N WE IMIAF weaT wgfmr
¥ mifgmez & §g w0 g0 § AR
a7 gra @ At & igar § i gad amew
# qfsgwt A @ FWIT ¥ AW AE
3% faers 11 #<are §7 g 9 Fedrw
ATFIT K A8 Fraeg F Atfa #ar 7

a1 ag W1 ag) & fs dgaq WIT A
gt a7 =it fafira werzat @ ol gz
Fwgfaez WY &, THo UHo Gro F YN Y
#, Yo mxo qlo F AW WY § IAF
TR § gma § fea-fira fawi
F I FTT g7 £ AT Fr ooE &)
7 wfuF q99 31 92719 TH WFIT HY
Agr g% 27 3AF avay ¥ wr
"Yo dto mHe ¥ FThFAl FI freETT
fomar mar & stz afz agf foar mar g @
A 9EANT & qYy areafagwar g 2, 72
A # JrAAT SEar § )

a1 ag A1 Ag g & Ndvg qwma
faar & oF agt ¥ gy= wiwAt 3 T £
ATHEIT & A9 g F @eerm £ whr w1}
4t wYT gfqe #1 d7emm foad & a1z 39
aaf@ %t ger 1 af o Wi &%
fwsY ma zafer 37 oft T7 gear & woOy
g frgme adf feqr srawr B 7

ox @fig, faad gamor Az g
g & afdfaa 8, 7awT 9 91y wigy
%Y 37 & agt 7Y 3 ¥ §, IEH A9
3l SFIT HOA FAT Y Wl w
gfew 7 I awmw ar faar afeT s
araqE AT FTT ITH ICH FAT AEY f7wr
nar ? g ag e g W1 Eardar
g vz @ E v weawi & 9y
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F-dr ArEIAT & FT omid w1 W AT
fafraa ammg go & ? F=0g aFIC FA TF
g7 & &rg g7 A0 1A} F1 9gT w0 7

uF AT gaw g AT 1 TG fgA
gC gzt 99T A@T 971 IF 9T F IATH
g WA F Fg a1 frogwk 9w A T
SHIT AT AT A5} & | MAT qq<q feeqw
1 AFT FAFAT & (war fadm owr s
HIRA g 9eAr 9et 41 | & SqEAr jigar
g f5 wiosr gar feg & oy ?
agl & qeaaT fawmr & o & sfasrd
¢ gawr gz fadm & f5 = afes
wfywifedi &t €19 g2 78 2 o9 2
B A AT I av "G floflonmo
& FIFal &1 & 1 g ofomy ag
fF = fawi & o afwez wfgwd g,
FAF 9 7 iy A1 qgF AE qAr 2
9F IT aF I A 9T AGN qrdr g
ar g% oftmm ag @lar & fF &g
T AT FAT T8 AT ) FHFT
# Tgar & AT At S feRae afae £
T WY TYFITH W AT E

afeqdT g ® gfaa & faara qar
¥aT ¥ 98T F1 &Y 9247 92Y @ THE ATV
® oF AESIO AT # omigwr  ZAT
Frgar g | 7O A "R 92 § 5 gy
arft At wzAr gd @ g WMEg AN A
gt & | awofa wgiRa, ofta#y ama &
g qfae & QETEA I v Aag
@t qfemdt dre gfas  odEifaoaa
FEA@I § WX 0% gg Avsq § faad
aar oY wAT T I § I Hlo do
n¥o & HAYF § | UTAT TA FFIT & 4Y |
gfera & faa froll &t @r gag faaw
FIeAY 4) I AT KT GG A IHT T
aF QHFT @ mr ) gfag qefEse #
ag wigaw fgar mar fe @ gy 7 &Y
ame wifs ¥ gt & g% qqa9 & qaq §
IATT A AMT AT q | TEE gfAE
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789 gfra ¥ A1 wew T AR WIEA F
qT At THo o ¥ ITH °I T FFHA
s o fear ) 3fe faew awr ¥
Sqw 737 A A gz gd gEH wAw
77 1 safeq gaa afkww dam gfaw
vifaond & A8 & faad faas Aar
WY Mg qg T & ¥ & & g §
for &g g 71 A gAA ot = T
fr <t faqidl azara gr s e &
nF faarEy ag Wt & fomd Far =0 A
arg g § 7 aeafawarag § s gt 19
SHIT F Frgarzat g @ & oy agt
F1 @1 qfqq naifanaa & ag wwrEdE
g1 a0 WY AT g 2F 7 faad far
g, 3 =fgs T7 T 7@ M A
gzArEl &1 gezyfe & )

oz Faq dma ¥ fao gAEr ag,
afew T W@ & fav gk & M 2w
Foadr ¥ far g ) FDa TR
wAY St 7 AT FgAr o7 @ B oo ow
faege w'g aF 97 F00 A1 IAF [ TF
494 ¥ #@19 TE a1 qifge, gawr S
w9 AT Aifgr AR 5797 A9 ITT
g1 Fifgr famd 2 F gaeardi § oY
FAGT FT F1E AT A T TF

SHRIMATI SUCHETA KRIPALANI
(Gonda): We are discussing this subject to-
day because all of us look upon this incident
not merely as a law and order problem but
as a serious challenge to our Constitution,
to the democratic  functioning itsell. We
consider that the Central Government is
responsible 1o see that democracy functions
properly at the Siate level, and if it does
not, the responsibility for that lies squarely
on them. That is why we are able to discuss
this subject today; otherwise, 1 am sure,
our friends on that side would have created
such a row here that we would not have had
our say here.

We all condemn this incident of 3ist
July, 1969; it was atrocious, most horrible;
the police marched into the Legislature
which represents the will of the elected



253 Police Vandualism in  SRAVANA 15, 1891 (SAKA) W.B. Assembly Premises (M) 251}

people and created navoc— heat the legisla-
tors and broke the furmiture. The Speaker
had to run away most ignominiously. This
is an atrocious type of thing which I have
never seen anywhere, [ am sure the pcople
of Bengal feel ashamed of it. From the
reports we find that many members said
that this was a slur on Bengal and they
condemned it.

What does this show? This is symplo-
matic of the serious malady in the adminis-
tration. The police is the last to rise in this
manner. In an adminisiration the police does
not so easily get indisciplined because the
police is specialised body; it 1s  disciplined,
trained and regimented; it is prepared 1o face
all kinds of provocation; it has to work under
stresses and strains.  Therefore, il the police
bechaves in that way, it mcans that the ad-
ministration is rocked fiom the very founda-
tion. There is something vitally wrong in the
administration and, therefore, such a thing
did happen. It is a danger-signal for demo-
cracy, it is a  danger-sipnal for the system
under which we are working in this country.

Having condzmned this incident, let us
g>» into the causes, how ic it that such a
horrible and atrocious incident could take
place? We have not 1o go very far,  Since
the U.F. Government came inlo power—I
am referring to the last Ministry and again
during this Minis'ry—there has been a
systematic erosion of discipline in all spheres
of life—labour, students, government
servants and so on. [ do nol want lo go
into the details; 1 do not have much time;
member after mcember has made a reference
to such incidents and we have discussed this
subject also before in this House. Therelore,
I need not go into those detai's. T will only
remind the House of one incident and that
is most glaring. Mr. Ajoy Moukerjee, the
Chief Minister, last time was beaten in his
own place, in the Writers” Building; he was
beaten by his own staff and no action was
taken against those stafllf members, Naturally
what sort of discipline can you expect
after that? Do you think that the police
will not be shaken by such incident?

15 hrs.

If the Government servants can beat up

the Chief Minister and get away with it,
naturally indiscipline spreads everywhere.

What is the role of the authority that is
ruling? They have dual role. They are
the administrators as well as the agitators.
They are the preservers  of law;
they are the breakers of law. They defend
the law and they break the law. They
encourage lawlessness and  indisciplin:
in every possible way. They are creatirg
disruption everywhere. They have creatcd
a second Police wing consisting of their
own Partymen and this private army is being
used for their own  purposcs. This private
army takes the law into its own hands ard
hinders the work of the Police. Naturally,
what do you expect the Police to do? [To
you expect the Police 1o work? We have
been crying housc that the people of Beng:l

nced protection. The Home Minister
should op:n his cars and hear it. Th:
Police is to'ally immobilised, Take the

Rabindra Sarovar incident, where young
people ran  amuck, outraged women and
created havoc. The Police could do nothing.
It was immobilised, Al the enquiry of the
Rabindra Sarovar incident people were so
terrorised that they dare not come and  give
cvidence. The Party workers who functioned
as second wing of the Police are active in
terrorising  people.  That is our suspicion.
Thus Police indiscipline has bzen increasing.
Who encouraged this? The Government
and the Communist Parly. Policcis ina
state of confusion. They do not koow
what is their role. They do not know
what they are supposed to do. This
lawlessness has been encouraged by no less
a person than the Home Minister himself.
Repeatedly the Homs Minister goes and
says “All right, [ will take it to the strects’,
He is very conscious of the public support.
Very recently when Morarji Bhai was in
Calcutta and he said *We are watching the
Bengal situation’. Jyoli Basu challenged
him saying ‘Come along. 1 will give you
the challenge. Come to the streets’.  Again
and again he has expressed such views.
Even during this incident he told the Police
demonstrators—I  am  rcading from the
Hindustan Standard—that *things would be
pretty bad for them if he turnzd the crowd
assembled at the maidan for anti-Nixon
demonstration against them,” Home Minis-
ter telling the Policc *I will turn the crowd

against you.! Do you expect law and order
to be maintained there? Will there be any
respect for law? Will there be any law ?

Naturally when such condition prevails there,
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there can be no discipline in the Police force.
The Home Minister himself is thus cncourag-
ing mob rule. (Interruptions) From the time
of Durgapur erosion of discipline has started.
Why from the time of Durgapur, even from
before that the situation has started deterio-
rating.  (Inrerruptions).

The Police know that their job is one
of hazard. The police know that they have
to face dcath, they have to face injury.
They are ready for it. They are trained
for it. But the Police also have a right to
expect protection. Police must also know
that the Government is behind them and
will protect their interests and look to their
grievances,

I would like to get more light from the
Home Minister about the facts of the case.
We are still in the dark. We do not know
how this young Policeman got killed. Was
his body mutilated? 1If so, by whom? I
a body is mutilated in this manncr; naturally
it will cause provocation 1o the Police force.
(Interruption) Why was the procession
allowed to go on for such a long time?

I would also like hon, Members here to
ponder over one thing. The Home Minis-
ter of Bengal is all the time challenging all
and sundry in regard to the support that
he has from the public. 1f he has so much
support, why did he have to call for the
aid of the Army? If he was so sure of his
strength from the public why should he have
stopped so low as to call for the help of the
Army? The Home Minister there has talked
of copspiracy; however I feel that there is a
deep conspiracy behind the whole thing
but a differcnt conspiracy as time is running
short. I cannot rcpeat them but I shall refer
to the speech of Shri Prakash Vir Shastri.
My hon. friend Shri Prakash Vir Shastri
has talked about the existence of two rival
unions among the police there and about
the attempt on the part of the communists
to dominate over the police association.
Perhaps, this was stage-managed so that
they could sack some of the police men and
get in their own people in order to control
it from within. We respect that there is a
desp conspiracy behind the whole thing.

Again, I would like to ask onme other
question. How is that. Mr Ghosh has
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just pow said that within two days Miss
Abha Maiti would be arrested ? I know
they have got a private army ; they have
partymen who go and prevent the police
from functioning and who are responsible
for eroding the discipline of th police. But
is there a private judiciary is there a private
administrative machinery in their hands, and
they decide whom to arrest and whom not to
arrest after consulting their own partymen? Is
that the law and order situation under their
dispensation T Where is the Constitution ?
How are we funclicning? Are we not
sitting on a volcano 7 That is all what I

would like to ask of the hon. Home
Minister.
SHRIMATI ILA PALCHOUDHURI:

I would just like to make one submission
to the Home Minister, Mr. Jyoti Basu,
after going through the files where Dr. B.C.
Roy had dismissed two hundred policemen
for reprchensible misconduct had reinstated
those 2C0 policemen. On what grounds
has he done that? That should also be
answered.

SHRIMATI SUCHETA KRIPALANI:
That would help in maintaining discipline!

ot JaeTa T W (AT ) @
qfg wgiza, 31 gar Y qfw=wlr qmw
fagra &wr & ot 9emd gf, 7 wyaqd
4f | A% 9g % weAld A W H g
¢ fog wg afaw 4 fama awr 7
g% %17 39 @9y 9gi X faw qw@ &
ofr-gEdt g€, IFFY WAL IT AW Ay
Tr Wl wRET A, S IH Tw ¥ wifa
¥ oY swdy & weadd USq QAT
SET &

g At ¥ A 9gq & : 0% 41 7%
f& g femr ¥31 gwT ; 36T, ag ¥4 gwr
#YT @9y, A°r 99FT 097 9 &1, TEF
fam gw &1 A T i @Y aga
wgeaqW &1 31 g &) ueArH &
faag § garareAl 7 w19 §@ 2 far
g fomp T wear wrf oFgw Ay
qEdl | IR 9§ SO W) 19ud
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wa & W {52 o miemfas wram A
L

¥ g WAl WG FY AATAT A1ZAT E
fF o7 ag 919 & gaa & fa=i 7 "Agrae
¥ 7gt =y, QY IF @9y Fg war ar fw
fawrera a7 Tear & fav agafa agi 97
agar & | faeg fogm &€ aial Y gzl
Ft 2mw tar wwar & 5 fmar ®
aifeaer # wFT Ag Aifz 9 zverar @
TAT R 1 FW F OHT A wATHI Al
2@sT TGN TG TAT A7 AT JA 7
za #Y§ anfas w0 I7T, ar aga
=gl g |

& g w0 1 207 T AI@ AT AT
wrFe w1 Tga g gw wegfaa
¥ FREEE F @7 7 ATAEE A
=ifgn | 57 § F+gfme sanet zq T W
gfgmx #mE &, @ q /W F ATAH
qTEr & qi7 # g3 wid akg A1 frafs
qz1 @ € § 1 Az Faw qfegdr dma H
AR ag M F@H N gAr 1 99
vt w1 gz fzard 2ar ¢ fr qaeet
qfem w9 guan aar §, Afeasi
qfa® w97 gwAT g g #T TAAr
g F qig S 9 gmAr w7 F ogAE0
qwgr AT WA & A1 IAF AL TH
JFIT F1 ATAAT 9T E4AN & | AEY qZAT
qfssdt dare # sy g€ &1 A afiwdl
T gL FY 92T qifear & g9F g
o & AT 81 & 07 A wrde
#t qzary gl & oy awdfas gang
gE &) ¥wr @ T o wA-medT #1
e 0 & fan gt 9T @ oww
1 afz gt Gg gEAw @At @ oar
qfes arar @ Ay ow W) g, ag oA
OF @ AT AE TR 9T AT qq FAIATT
T g € AR ag oAt tw FrwaiA ¥
afee s fex gfae ai 71 w1 dwa
&Y foreran, fora fam ag s g€ & farm
% gfgm iy T gar g€ @ 99 fra
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gfe il & g=7 gF 0 4| gE we

T g MU 7 IS wEA HT WA §ar
grrr ? wAY € weAr gyt aY s wigHY
g 7Y, @9 gfas e A AggE wam
fr & Y swgcfa g - (eqaamm) -
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1 am also a l:lr:!i(;'\ferlrill‘{T the dictum that we
must hate the sip and not the sinner.  But
let us un'erstand why there in sin.

g gH wEAIT A1 g ¢ ag agt & w0
21T 8 ? Wiz 91T 92T FuEd ¥ §
1 EE & 7 gFeasr ¥ 9wy FY 9@Ar
FAFH o & gt By @ 7

There is some background to this. We must
understand it completely before we arrive at
any conclusion.

a1 ag ¢ fr 7€ qag dFiFd wmaq
7 @1 & | AT A9 & fF Al wmg Av-
FIRAT [AT A WF Tgr E ) A 6
frramitFzrag M T | e g
w7 ag grar & f& 97 ar wAwnT § gAy
7% far #i.5f ar farme y ¢ %
fe »dyz 0@t a1 71 g€, Ia8T @A
gaard & aftr ar i @ @@ &
AN & AR AT AEF W 4r ) gErd
FAW | g a7 A widr g & ogwdr
9T 74T AZIFAT A w27 fE g nor-
72T § 1 o7 qfemAt darw H Ay gwr ag
WY ®r nIAwviT g oo ART-RT gl
srferT &) o gz g1t & g w47 AT
&7 3ad g & 7 AvT fomw v
AgETd A o1 WY TH gx § IR
fresar g # ifaw w O @ R
qg 9779 FT AIAAT ¥F FF qAZA0 a6
g afaa ag wr gg Ay faar & &>
7 ot |1 Ay | gEerezT F7 Svra fear
arar &, fafaas o1 907 feaqr mar
At arr smgc gfem ay gfag wfy-
wrfoit w1 9o =@ § arr B|aw faw
zz oy ? g9 THTY FITAT 37 A1F AY A
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Fet orET me g ! A g & weET
Frgfer oidf & Aa s Y T Far fw
Ft faw 9w 1 ag w2zue faar san &

The right CP1 does not exclude the us: of
arms if it finds that ultimately all the demo-
cratic avenuss are cxhausted. ..

wawq 391 §ar & A% 7

We cannot gel an answcr from the parlia-
mentary institutions.

a7 a1 gA fwEY ga¥ F @ 9T weEr
FT 47 gz 7 # 15T TET FI7 7 774,
Tq qig wifa 3 & #+aT 79 OET gZar
G31 FLX At A0k FAFT F qgwar g fF
Fogfaez arff &1 ) 3= AE FHAT
FIA & YL TET FAT TAT AT IART AT
WET T AT IRA EW AT F A4
Md | gfat Frgfzz a@f &1 @ o
gy ay fet 3= & Ay 9, fady fazew
qr 97 afsg agt #mm g7 @Ry
A & fasgaE gqen, gfam &
faegurt a@amr, wfaar & fregweEr
ammr, fafara &1 fegwrdr qamr 4.
1Y agwr gx fregwrdy 3 T o1 A

Ultimately it will definitely toomerang on
us; we shall be the victims,

afz g7 agr & fr

Every revolution is followed by a counter-
revolu'ion:

agY GATY FgAT § AT ANT A § | fveg
afegr ag wiga & & #r§ iy o
FCAT 8, Wfea oY A g a1 ag I F
¥ & fAv g1 a1 FI9Ex \@egaT &
FTT IAFT W FL 48 at % gl g1
Is it a part of the counter-revolution?

s gfaw arx eag g o Fex At
¥g %1 ag Fga1 0¥ f§ gaw! fafqzd €
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7z =ifgg, gawr fafasdy @@t @
Tifgm 1 78 a1t wzAr F 1Y wrwT gH
EATATET TXF 2@AT 93w 5 qar @
g¢? #g st frgv @A W@y §
FATIET F WAL vF whgwar dar
7€, star 6 5T ard) semmET o 7 Fay
fE vF qagd At For ¥ oz ¥ e
F arz o AT 3T A T ¥ A
IATT 9T AA147 ATAT @, G qwrEr
T oT sfdw A B d fE d ger
A TE FIAT, gF Aenm fzar s,
¥ a1z A 39F A4 9zAT A § ar
ag MY @17 T AT E o H amh &
fam s #3r sgar g1 & 47 w4
WEITA FT AT ATHECE  FIAT AT ifs
afaara 1 urr 355 % 77 farhanr @
78, ¥4 nFREAT MA@A AT @ Ad
izd7 ferzam a1 Y faengrdt &7 9
TAr 1 F 1 2w EErEfEReY, s
AU 4 €F3AT 7 FAfy frum o
F §ILA AT WMAT qTAT &, WA
#FT 3Y AAr TEAT @, qA wgEw Ay
AITAT 9341 §, IA4 W drer wrar g
a1 afrna & garfas 2z ¥z 7 frene
Il gt et @1 #faa F e e
£ % 7z @ A g wiE w2t aw
WIFAL FT @Y, AFEAET F
faw frar f& gfas ami & wax
WY gfaad g4t g€ & 1 74Y AgRg g
stw w1 341f% @7 g gfaw ar gqa
fagr= 7T o & wlvag wax am &
arz it sutfr I 71 g3 A 13, 1%
dAFT @S G AW A gEEr w7
31 FgH &1 F3 a1 5 oy svdae
FFL P AW & AT X @738 &, 98 & =ar
TE I AT g Fh oA &
FAFL UM F fA0 g7 &g am ek
TETM G T ¥ TEET wowa g fr
A ¥ A< & a2t FICF wlawifgi
F A9 aarare X Af awF | gafan
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T ITHY qar Faar § 7 agt 43 g Aww
FY qar qIT L |

A am—gfa| am Fadac 71
gtz ¥ waifguam < a1 #1 anfa
aa agi g | e & g WA Y @amr
qrgar g, faedt & ft gfaw amai at g9
et gzArd g | wAA) A 1y fagmd
g awdl &1 afFr gz fawaat &
fraswr & fao #vE a7 5w garan ag
gy | afe gawr afaga @ g A aw-
Gz mEifaoa Y zfez & 3z F19 F7
s 1€ oAy gAeaT ugifome
g1 a1 s 3Axy foFgmd # oAy ag
28T, st w4, 9yEm s IATY B
F@ #1 fifrw w7 zg efre @ w1
aEYfrrET aArAr 7T |

SHRI Y. B. CHAVAN: The lon.
member issaying that there is no arrange-
ment for looking after the grievances ol
Delhi police. 1t is not a faci. Last time
we discusscd the Bill here in 1967, 1 made
it very clear that while we do not recognis:
any trade union activity on the part of
policemen, there is a provision for allowing
a welfare association to function, Such an
association has bzen senctioned under the
IGP's instructions and it i+ functioning
today.

At WA T AN ¢ qEAIT
vz & g & zafan §21 @i
dff gfras g 1w I &

gaqT qa ¥ @ gAaT @Y faFrad g
g 39 7 1 A gfez & %18 v v
qifge 1+ (smaqm)gE AT FEAT @7
ag & 7Ef ®g @1 IfE AT g I3
TT | GOAET JAT F WL 0T §E 0w 1T
g1 373 fan ot afrme @@w w1 A
wfuw 78 &1 @ ¥ FA T WA
ag & fx 1 ar g7 g fzn faas
f& o amt sYea s 1 #1f T
freer &% |

&9 Mm% Aoy arg Az ¢ fr safa
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7g 7 gferq a1l F g wwe ) fr &
Zr gaar ¥ g wi ®X A gare am
W IR &, a8 a4 Fgmn W a9 | EQ
9% 7 7z arg e g v gfaa ard
zag &1 A frad gfax & afor sasy
F1g T g v #fmw w0
fad  afaw &1 ave 7 mEe @
@t fafazY @ #rg &7, frg gfaw
ardt & ArAT 72 FaAr 5 7T A1 gan
grzdl T 72 # o7 ag ag aATar 2@
AT, g7 FE APAYT A1T 1 W qAWL
FYE T T7 IFF WA H g7 AMAAT @
A ZF dna ww Faar giewa g
AAITT F WET TH AR X UT I a7V
7z nE qEr aedIT TzAr ) ¥ fec ow
g aFiar Jigar g & 3y S wger-
At g feawr oy mft mar fE gn
EAES qAE T 2T F1 F fao gt a
e gfr  giet 20 F1zq & f& o feafa
gu a1 %7 9t wfa & fam goqas g,
¥ TAY AT FY FAET 0F q20 wifea
FEAFETA ZAT 97 G2 21ET AL
Fm A 7g FIA A e AT AT & 1 TEAT
T4 qts &@ F1 farar 1z 9471 7817w
A 7T T1AT Y AT S7ATGT FT ASAEZ
g, zARN A ET gU, qT FWE AN
g o wrgaw &, IAFr frwE T e
1T ITAFT IF I F OFl 9IAG 7 g,
=A% 77 F1 fIegrd & oo 340 |

SHRIMATI SHARDA MUKERJEE
(Ratnagiri):  All sides of the House are
agreed that the action of the West Bengal
police in attacking the West Bengal
Assembly chamber  has been reprchensible.
We have becn getting information only from
newspapers.  So 1do not feel justified in
fixing the blame on any single parly or

for that matter, on the State Government,
without some authcntic information.

But what has to be admitted is that as

far as this incident is concerned, it can
no more be ftreated in isolation than a
lightning can be  when  there  are
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gatherings of siorm around ome. Itis a

symptom, an oulward expression, of probably

the inncr frustration end revolt and if cne
has 1o be 1ealistic, one must cdmit that
these symptons have not developed overnight
but have giewn row ‘o ruch magnitede
that Parliament cannot relegale thim merely
to the sphere of State authority and resronsi-
bility, If it did there would ke no diffcrence
ket wecn its attituce <nd that of the prover-
bial ostrich burying its herd in sand and
pretending that there was no storm brewing,
all round. It must be admitted, whatever
the cause and effect that a storm is Prowing.
In that emvironment, how does law and
order, pcace and sccurity come to  prevail
in any place, in any country.

Here T am reminded of what a famous
constitutional lawyer, Sir Ivor Jennings. had
said. He said, the fact that democracy
works in England is bccause at any given
moment.90 million pcople belicve that 90
million other people will do their duty!
Whatever provocation there was for  this
inciden! which brought about this atrocious
attack on the State Assembly, the fact has
to be faced that there must have bern a
tremendous  background for this to have
happ:ned. Even the UF Government has
had to admit this. Tt has had to admit
that this has bcen an attack on the very
democracy of this country,

I am curpriscd when I hear this word
‘democracy’ from them because time and
again, unfortunatcly, they have expressed
their lack of confidence in the Constitution.
What is more, these thoutand policemen
who were walking through the streets of
Calcutta had to walk for 1} hours to reach
the Assembly. How is it possible that no
precauticns were taken, no action was taken
and that other policemen cn duly who
must have seen them go by just stood by
and did nothing about it? It is reported
that even at the Assembly gate, the guards
put up just a very fechle protest. Then
when the policemen finally broke in'o the
Chamber, we are told they shouted slogans
against the Dy. Chief Minister. 1 do pot
want to mention them here as I do not want
to «ffnd the susceptibilities of my friends
over there.

SHRI JYOTIRMOY BASU: So concem-

ed about my sentiments!
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SHRIMATI SHARDA MUKERIJEE:
Then what did Shri Jyoti Basu do? He

charged them with misusing the right which
the UF Government had given them to
demonstrate. 1 ask you, is the right to
demonstrate by the police force in keeping
with any of the acccpted conventions and
principles of administration?

SHRI JYOTIRMOY BASU: Yes.

SHRIMATI SHARDA MUKERIJEE:
Tral is the main diffirence between us,  IF
the police who arc the guardians of law
and order are to be given the opportunity and
the right to demonstrate against those who
administer, tlen I am afraid there cannot
be any law and order in any place. And
this is what Mr. Jvoti Basu has admitted
as we can sce from newspaper reports.
What is more, one of the constituents of the
Government of Kerala, Mr. Govindan Mair,
is reported to have said —these are his
words as reported in the Times of India
yesterdiy=-—that  “the  CPM believe in
damaging the Constitution by wrecking the

State administration.”  This is onc of their
colleagues saying it; 1 do  not say it.
iInterruprion  This is  obviously their

principle of administration: that they should
damage the Constitwion by wrecking the
State administration. In this the principle
which is follow:d also in  West Bengal?
What is thz function of the police force?
Or, for that matter, what is the function of
'h> armed forces and the paramilitary forces?
It is primarily to ensure the security of the
country. In order to do that, there must
be implicit discipline. This incident has
proved beyond doubt that there has been
a breach of disciplin~, what does Mr. Jyoti
Basu say, and what does he mean by saying,
for instance, as is reporled today, that the
breach of discipline in the police force has
been duc to sabotage or a comspiracy
against the UF Government? I cannot
understand people, who have the responsi-
bility of administraticn, saying in a public
meeting that there is a conspiracy against
the UF Government and a section of the
police force has becn subverted or has been
caught in the net and that the top
police officials arc involved in it. If he
had to say that, why did he have to say it
in a public meeting? Will he foster any
kind of confidence in the police force?
West Bengal is a border State. And if
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this kind of indiscipline were to bz there,
for instance, in th: armed forces, where
would our country be? The security of
the country is the concern of everybody,
and yet, your administrators, your top-
leaders are fostering this indiscipline in the
police force.

Finally, I would ask the Governmcent:
is it satisfied with the sort of enquiry which
is being conducted? The enquiry, it is
stated, is going to be restricted to the
incident of  3lst July. Will Parliament
and the Government be satisfied with
this sort of enquirv? Of course, the Consti-
tution does give the authority the Central
Government to sec that law and order,
internal peace and  sccurity are muin-
taincd. Therefore, 1 would request the
Government to coisider the whole situation
and the working of the police force, as it
is, and not merely this incident in isolation.

SHRI TRIDIB KUMAR CHAUDHURI
Berhampore':  Mr  Chairman, Sir, It
seems it has bztome the favourite portion
of muny sections of this Houve to seck 10
chastise the United Front Government on
every conccivable occasion.  We have scen
that in 1967 when the first United Front
Government came to power.  We Know
how by the pressures brought from here, in
New Delhi, the United Front Government
came to be dismissedd illegally. We also
know what has been the result of that action.
It secms to me that there is another cons-
piracy afoot. 1 o not refer merely to
the alleged conspiracy buiween the police
and certain  politicians in West Bengal, 1
am speaking of the conspiracy in Delhi 10
bring down the U.F. Government in West
Bergal, Sir, the most vocifcrous against
that Government have been the spokesmcen
of those parties which were rejected by the
people in the mid-term clections which were
held early this year. I particularly refer
to our friends on my right side, the spokes-
men of the Swatantra Parly and Jin Sangh
—also the BKD but they were not at that
time the BKD in West B:ngal but they were
Lok Dal and many other parties like Jatiyva
Dal and so on—who were rejected by the
people and it is they who arec now the most
vociferous in the demand that th: UF
Government must be dismissed because
there is no law and order tolay in West
Bengal,
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Sir, I there fore particularly want to refer
to the fact that at the present moment
2} lakhs of jute workers in West Bengal
are on strike, But therc has been no

report of breach of law and order. There
have bxen many complaints against the
UF Government in West  Bengal, But

what of other ships? Evcrybo.ly is aware
that in U.P. the Congress is in power. In
U.P. Sir, simply because the Gajendragadkar
Commission's report was accepted in the
main by the Governm:nt you know the
type of speeches that have b:en mad:. One
student leader belongng to my fiiend, Shri
Jagannath Ro Joshi’s party has chall.ngel
the police that he will shoot. H2 has
threatened cven the Chairman of ths
Commission with shooting and has threa-
tened a blood-bath. Thev are not Naxulites.
There is no U.F. Governm:nt in U.P.
But still this has hapsenel. In the other
corner, in the west, there has been shoting
in Vapi because Morarji Day was held by
students, they had  to be fired upon to
disperse them  and  other students wcre
injured,

Sir, indiscipline is the monopoly of
West Bengal; that is what is being said.
Here 1 find people, detractors of West
Bengal and they want to pull down the
Government of West Bongal. 1am really
sorry that even our sister Suchetaji should
b: amongst them. There has becn
attempt to understand  the  problems o
Wost Bengal.  Many alleg wions have been
made, 1 do not have the time to go ipto
them, but I must ask the House to under-
stand that today there has bern a complete
change-over in the political sct-up in West
B'ngal. First of all that must be under-
stood

What has been the crime of this new
U.F. Governmemi? The Congre:s passed
a land reform Act but they never imple-
mented it.  Bezause the implcmaatation has
started,  since the United Ppomt came
to power, there has been an upsurg: in the
rural arcas and a new hope amongst the
poor masses. Therc has been. 1 concede
some lawlessnéss also.  But, this has becn
the result “of the accumulited default of
the past one decade and a half und:r the
Cuongress.

There have beem allegations that some
parties are encouraging indiscipling amodget
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the police. On the one hand, the other
day we have heard Shri Madhu Limaye
accusing Shri Jyoti Basu of not conceding
the trade unien rights of the policemen in
West Bengal, and of spzaking in the same
terms as Shri Chavan, of th: police. Here
we have heard another allegation from Shri
Prakash Vir Shastri that th: CP(M) leadcr,
Shri Promode Das Gupla himsell was lead-
ing a policemen’s union in West Bengal.
The fact of the matter is that there has been
an old police association in West Bengal
as al:o a non-gaz:tted policemen’s associa-
tion. Both were in existcnce before the
United Front Government came into power.
It is also & fact, it isa gencral complaint
of the administrators, district magistralcs,
divisional commissioners and cven officers
in the Secretariat that the police force in
West Bengal, under the former Inspecclor-
Gencral of Police, whom I do not want o
name who is now on leave and who is going
to retire, had been built up as an imperium
in Imperio. Even the Home S:crelary's or
Chief Secretary’s writ would not run, so far
the police as force in West  Bengal, is
concerned.  The United Front Government
is trying 1o sct that matter right.

So far as the incident of the 3Ist is
concerncd, itis true and even Shri Jyoti
Basu has conceded it, that there had been
an administrative failure and they have taken
the most cxpeditious sleps in entrusting, not
a Communist but an cx-1CS officer, with
the task of putting up a report within seven
days as to who has been responsible for
this. There is the Commissioner of Police,
there is the Inspector-Gencral of Police
and there is the West Bengal intelligence,
depariment if everybady is a fellow traveller;
what can you do? In West Bongal millions
of pcople have become fellow travellers
and they have been put in power. What
can you do?

There is really no break-down of
law and order in West Bengal. The
West  Bengal  Government  is  very
much in power. Now the accusation
is that the West Bengal Government has
alerted the army. So long as they rule,
50 long as they administer, if they apprehend
that there is any serious threat of breach of
law and order, it is their constitutional
right to alert the army. There has not been
any break-down of law and order.
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SHRI PILOO MODY (Godhra: Was
there any threat or not?
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SHRI TRIDIB KUMAR CHAUDHURI:
Yes, there was a threat. The administra-
tion is very much alive to that position.
There is absolute peacec in West  B:ngal.
Even though two and a hilf lakhs of
labourers are on strike, therc has been no
report of breach of pcace. Even though a
Minister has becn accused of supporting
that strike by Professor Ranga, the strike
is not against thc government; and strike
is ugainst the jute barons, jute tycoons, and
cven the Congress people are in that strike.
So, it nced not be said or asserted that
there has been a break-down of administra-
tion in West Bengal.

The problems are  stupendous.  The
West Bengal Gowvernment is trying to solve

them. Let us try to understand their
difficulties and help them as much as we
can.

SHRI SEZHIYAN  Kumtakonam,:

Mr. Chairman, Sir, | join others in express-
ing our decp concern and strong coniemna-
tion against thc outrage committed
on the sanctity of the  Legislative
Assembly in  West Bongal. There can be
no (wo opinions on that. It was not only
an assault on the Assembly but an attack on
the parliamentary democracy in the country.
This has been very vehemently condemned by
all sections of the pcople including the Chief
Minister and the Deputy Chief Minister of
West Bengal.  Therefore, it is not a matter
of contention whether what has happened
in the premises of the Legislative Assembly
of West Bengal, the entry of policemen into
the law-making body, the supposed-to-be
law protectors breaking the very law-making
body, is a thing to be condemned or not.
There can be nmo two opinions on that
score.

The mover of the motion, Mr. Hem °
Barua, said that this vandalism under the
UF Government is there today and tomor-
row it may happen under some other Govern-
ment. It is not a point whether it happens
under the UF Government but even if it
happens an)where, itis to be condemned
even il it happens under the Congress
Government or the D, M, K. Government
or any Government, it is to be condemned.
Oa that score, there should pot be any
division of opinion.
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The only thing to be noted is that
we should bz very careful in discussing these
matters pertaining to the State Governments.
It is one thing lo discuss about the outrage
committed against the State Legislature.
But it is another thing to comment upon
the bzhaviour of the Speaker, 10 comment
upon the background of the whole incident,
If you go deeper and deeper, we will be
interfering into State matters.

SHRI P. VENKRATASUBBAIAH (Mand-
yal): He did not condemn the behaviour of
the Spcaker.

SHRI SEZHIYAN: I say, it should not
be done. Whether it has been done or not,
1 am not commenting on that.

The other day, when the Home Minister
was answering the Cull  Attention Notice, he
aptly pat it that “we should ke:p in mind
the way we can function in this House
taking in'o consideration the Centre-Statss
relationship.” I am not holding any bricl
for the UF Government in West Bengal;
| am not holding any biicf for the activities
there, It is a thing to b: discussed by the
West Benpal Assembly; it is a thing to be
discusscd and settled by the people of West
Bengal. If it isa thing that periains to
the ambit of the C:ntre, we are fully com-
petent to discuss it. Oiherwise, it will be a
dangerous precedent. If you take every-
thing that happ:ns in the State and go on
commenting that this Government is not
good, that Government is not good, the
parliamentary democracy will be completely
routed out in this country. Then, instcad
of having a federal form of Government,
you can as well have a unitary form of
Government in the country.

What happened in the West Bengal
Legislative Assembly is being discussed
against the whole background of it, against
the political leniency of the ministers there. |
do not knaow what will happen if in the
West Bengal Legislative Assembly somebody
moves a motion against the conduct of the
Home Minister, Mr. Chavan, or against the
conduct of the Chairman. How will the
federal form of Government survive?

The other day, three days ago, when 1
was in Madras, one Member of the
Pondicherry Assembly, a D. M. K. Member,
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came to me and said, ‘] am going to move

motion to discuss the conduct of a
Central Minister.” | said, it wou'd
become a privilege matter. He said that

an outrag: had becn committed against the
State Minister.  Afterwards 1 fousd that
out, The Home Minister made a statement
that we should b: carcful in not affecting
the Cen're-Siate relationship  What has the
Minister of State in the Home Affairs don:?

Hec made a sta‘ement in the other House
wherein he has made a blatant charg: against
the Home Minister of the Union Territory.
He has stated in that statement

“The Home Minister of the Unicn
Territory of Pondicherry is alleged to
have been involved in a case of murder,”

Itisa wery blatant charge, nade ina
high-handcd manner.  If it has happen:d,
of course, it is athing to b: cond:mnzd.
Then two days late, thz same Moinister
to the House and says, ‘I wirhdraw, 1
apologize’. Much mischiel has been done
and afterwards, hce comes an:l says that he
apologizes. Should a Central Minister make
such a statem:nt about the Home Minister
of a Siate, muking frivelous charges, charges
which are compleiely untrue? In that
statemznt onc more scrious thing has been
said, It isa statement prepared and read
read in the House. He has said in that :

“We thought that we should have ax
impurtial agency to inquire into the
matter and find out the facts and in the
light of thuse facts we could eithor take
th: matter to the Court or if we find,
that no justicc is obtained, then we
could think ol other measures.

If some crime has been commilted by the
Minister th:re, then 1 can appraciate it.
Morcover, is it the method of approaching
the judiciary? He says that if no justice is
otain:d, then hz could think of other
measures. Where do the Cen'ral Government
come here? Do thy not have belicfin
the judiciary? Do they believe in their own
extra powers which have been vested in them
under the Constitution for being us=d in times
of emerg:ncics 7 Emergency is always crea'e]
by the Congress. Whenzver the Congress is
in cmergency, they declare emcerg ncy in
the S:ates. For the information of the
House | may say that no murder was come
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mitted in Poadicherry and no Minister was
involved; only a murd:r of truth has been
committed by the Minister of State he:re.
making use of the privileges of the Parlia-
ment.

Coming 1o th: basic matter that is
bcfore us, there can be no two opinions on
this that an attack on thc Assembly is an
attack on the Parliamentary democracy.
But what is the background of this, whether
there was any implication; whcther there
was any conspiracy, whether there was any
effort to pull down the Ministry there, this
should be gome through by an inquiry by
the State Gowvernment. 1 they {o nol do
that, then the proper forum would be the
State Assembly. The pooper pcople woull
be those people in Woest Bengal.  If an
unccnstitutional thing has been done, if an
unlawful thing has bcen done, we should
proceed in a lawful way, in a Constitutional
way. Just because you thunk that some-
thing unconstitutional has happened, vou
should also not go in the same way.

The former D.:puty Prime Minister,
when he was in Calcutta, is reporied to have
said, ‘We are watching the U.F. Govern-
ment’. As a Minister in the Central Govern-
ment, he should watch every State Govern-
ment. Way should be single out one State
Government and say, ‘We arc watching this".
as though he has beecn appointed as the
policeman for the entire system? This sort
of arrogation, assumption, that they are the
only guardian of demociacy, they are the
only people who know all about law and
order, and that the other Governments are
just  municipalitics 1o be tempered with or
to be condemncd by them, this sort of
attitude is not good. While condemning
the outrage committed in the West Bengal
Assembly, lct not another kind of outage
be committed in the name of the Consti-
tution, in the namec of democracy, by us,
by this Government or by this House,

it wo ATo faardt (3fqar) : wwmfa
#Ereg, HL AqIA § aara & 41 9 K
ar FE ft ST wzAd 9z @Y E, IAE
GIQGAREA! 3|A 7, FAC-FAT F@A F
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AUGUST 6, 1869

W.B. Assem\ly Prem'ses (M) 2'.":’.

Zin fafrezs A@a &1 Ar wegT o
[fgn | za @ma & wzr AT wgw
& gz orfoafesas a= )
AR A § A 73dHz HE 98 UF
grefeamtal #1 7%z I7 @ §, 92
A A AT wzarm g W o§ ag 9
arzfearatent 11 g+t7 77 & fav @ @
# 1\ gav e A8 fzar qar @t wmw
fraar st ggza 3, waAde feadr o
wifqa &%, gz 9=AIq 373 A8 By gFAY
&\ o1 nF Hid 921 99 W g T
ame & g1 ar frdY g7t wg @) gt @
ITH ATFT R, 48 uF gAr Fwfw A
T F77 & ®7 zEy fay ag feqr
HyF A &7 AT /%9 £ 1 I9% A faw
nig TEAT &, aUF1 1§ 6 g1 aFa g,
1 399 AATT g1 TE AA-AIHEE
& | 3% Jieg | frearg agi & s
rar A gar ar, Sar mdr g
AL A g1, A6 fafqezz aga st
g uzed fafewr 7 @2 9@ W@, 9
ag A1 "E qEAT & Wi ) ey
a7 F AEadi § afor faa¥ ag 9fis
fafrrzz @ st sqift ag fe=t «ite
fafree & 1 omifs a9 3 9a% fasme
F1E igma gy fomr 1 A5 wEAT MY
T, FIE a8 qlo MHo Gro AT g, WrE
nHo THo Fo F Zi AT AT i | WIH
aw fwdY qrgdy #1178 797 78 g€
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FTF I 9C g w=r gy mar | gafee
T M FT AT dEAT § A W/
Auard & o # o gem Fow
fagare. w7ar g e 9 o AT 9T oy
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af ff Wi F H oFevAE AT e
#Y ot wrf (Tw) IR @ FTAT ATEA
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DR MAITREYEE BASU (DARIJEE-
LING : Mr Chairman . (Interruptions) | have
very little time; even then they are against
it.. 1 began by congratalating Mr. Jyoti
Basu for his forthrighiness. He has -
mitted that there has beea a failure i
administration. It is a courageous thing to’
say and he said it and I thegefore com-
gratulate him, But why is thdl¥eilure of
administration? What effect is ii having in
places far away, places like my constituency
tacked away on the border of Bhutan? The
jealousy between the partmers constituting
the United front—they call themselves umited
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front is such that they are killing one
another. 1 shall tell you some incidents
which hav: happ:ned recently in which
they fought and killed one another. If they
fight each other and call each other names,
how can they function cffectively or have
good administration ?  They will jump if
1 say that the left commnists arc finling
fault with the right communists, The state-
ment by Mr. E.M.S. Namboodiripad and
Mr. A.K. Gopalan was polemics with the
right communists party ; that has nothing
to do with any other party, neither with the
Congress, nor the 5.5.P., P.S.P. nor any
other. When this statement was laid on
the Table, anybody who had any knowledge
of politics could see that it was sheer pole-
mics between the two communist parties.
If they go on like this and kill each other,
how can they function and maintain
administration in a place like West Bengal ?

The General Sccrelary of the union of
which 1 am the President writes to me :

“You must have read aboul incidents in
Doours Tea Gardens arising out of the
launching of general strike by RSP on
14.7.69. There have been  series of
incidents in the gardens, thc saddest of
which was in Dalsingpara tca gardens.
Two young workers were stabbed to
death in a cold blooded way. Two
others were injured.

In Atiabari T.E. the SSP workers clashed
with the RSP raiders from Rajabhat
T.E. The SSP workers when confronted
with the threat of armed raiders retaliat-
ed with the sume sort of arms, i.e.,
bows and arrows, spcars, lathis and
what not. A large number of persons,
a majority of which were RSP crowd
were injured.’’

16 hrs.

Only yesterday 1 received this other
letter. | would not tax the paticnce of the
House by reading the whole of it,

There is a lctter from another tea
garden : Nya Syles Tea Garden, P.O.
Nagrakata, Jalpaiguri district.  There the
manager was attacked with sharpened bam-
boos and bows and arrows, not because they
wanted anything but because they wanted
the derecognition of the SSP union. The
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CP(M) workers raided the office of the
manager just to get r.d of the SSP union.
S5P is not my party and I do not sce eye to
cye with the SSP at all ; I have absolutely
no fraternity with them but is this the way
the trade union should fanction 7 Some-
body said that they wore trade unionists, |
do not call th:m trade unionists
(Interruptions.) Cun they explain their
attack on the SSP union ? It was function-
ing there and they were the recognised
union. Suddenly the CP(M) workers take
it into their head to attack the manager but
because he has recognised thz SSP union,
If this is how the pariies who call them-
selves united front go on, how can they have
a proper, clean and strong administration ?

I am the last person who wants the fall
of the UF Government. Last time in 1967
they werc pulled down. But what is the
result 7 They have come back in greater
strength.  Im my younger days when [ was
a student in Germany 1 saw the same: thing
happening with Hitler. He was pulled down
by the then Government and the party was
declared illegal.  When they were legalised
they came back with four-fold sirength.
What is the use of pulling something down ?
It is no usc. Whether they are fascists or
communists, if they have captured the
imagination of the people for the time being,
it is no use pulling them down.

How has all this happened 7 The
Congress failed in its duty in West Bengal.
Inspite of our pointing it out so many times
that Mr Atulya Ghosh should not b: given
the long rope he was given, the Central

leadership and the Congress pave il. Now
Mr. Ganesh Ghosh says that Miss Abha
Maiti would be arrested in two days.

He is not a member of the Government

therc and yet how docs he know ?  This is
mixing up politics with administration.
This administration and politics being

mixed togcther should be abhorred by every-
body. (Juterruption) 1 hold no brief for
Miss Abha Maiti. She belongs to the same
group as Mr. Atulya Ghosh does, and she
is one of the engineers in bringing the
Congress regime down and putting thee
people in power there, 1 do not mind if
she is arrested for her sins, but her sins
must be proved, not by Mr, Ganesh Ghosh
but by a real enquiry. I do not think that
pulling down the image of the country as
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some hon. friends over there have tried lo
do will do us any good. The police and
others must be told how to behave and that
duty lies really upon the Ceatral leadership
hzre and the Central Government its:If,

I would urge upon the Home Minister
and the Prime Minister to look into these
matters and realise the danger and insccurity
in which the p:ople in the outlying areas
over there live.  This must be looked into.

DR. RANEN SEN (Barasat, : Mr.
Chairman, Sir, instead of discussing
wholeheartedly and uncquivocally condemn
the police vandalism in the West Bengal
Assembly, somehow or other, all the ladies
and som: of the gentlemen  started  discuss-
ing something which is beyond the juris-
diction and competence of this Houte. All
these argumen's were advanced in 1968, as
to how the UF Government has b:haved in
West Bengal, how law and order has fuailed,
how the administration had failed, and so
on, but in spite of that, the West Bengal
Government have kicked out the Congress
and weeded out th: Swatantra and the Jan
Sangh and have put the United Front in
power. Therefore, 1 d» not want 1o arguc
with those ladies and gentlemen, including
Dr. Maitreyee Basu, All these arguments
were placed before the public of West
Bengal by Shrimati Sucheta Kripalani, Dr.
Maitreyce Basu and all those ladics and
gentlemen.  Still, the people d:cided other-
wisz,  Thercfore, [ can understand their
conslernation, the anger and their frustration
and their lurking hope to pull down the
West B:ngal United Front Government.
But I can here say with all the emphasis at
my commanl that noanc of these gentlemen
sitting eithe: to my right or to my left can
throw out the United Front Government in
West  Bengal because the majority of
Bengalees arc behind the United Front
Government. ([nrerruption’.

Therefore, 1 say, let us fuce the facts.
So much tear is being shed over the death
of a policeman. May I recount that during
these 20 years of Congress rule in West
Bengal, 1,017 men, women and children have
becn killed by the police ? Who nurtured
or cherished the police department and
created hatred for them in the minds of the
people 7 Did those ladies and gentlemen
shed any tear for those innocent men,
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women and children who were killed during
that period in West Bengal ?

Sir, I am in this House since the last
scven years.  (Interruption'.  The ladies
necd not interrupt. [ can shoul louder than
them. Sir, in this House 1 have been a
Member for the last scven years and [ have
not sccn a single Member, either from the
Swatantra or the Jan Sangh or Shri K.N.
Tiwary shedding tears for those innocent
ladies and gentlemen who have been killed
by the police.

Therefore, 1 say that behind all this
police vandalism there was a  definite cons-
piracy halched by reactioasaries. On2 by
on: | want to name them and say how
the police have been trained during the
British days ; they were (rained as an anti-
people’s force.  Th: Congressmen  will
rememb:r that. The Congress praised the
police administration and hurled the police
agiinst the pcople. The police were a
privileg:d class ia our country ; it is still so.
They are enjoying certain privileges. When
the police force found that these arc being
curtailed, that bribe-taking is being checked
by the UF Government, they stated defying
the Governmeat ; not only today, but in
1967 also. Within three months, there were
incidents and there was evidence of police
revolt in West Bengal.  All that did not
affect the United Front Government.

This time whcn they found that nothing
can overthrow this Government established
by the will of the p:ople they started conspi-
ring with dark rcactionary forces. Sir, you
will be astonished to hear that the top
bosses of the Special Branch, the Intclligence
Branch, the Calcutta Police and the West
Bengal Police conspired. Otherwise, how
is it possible that all these things are happen-
ing there just three miles away and the
Police Department do not know and they
do not inform the Home Minister nor the
U.F. Government? Was it not conspiracy?
1 would request Shri Chavan to look into
this case. If he has any power he should
pull up thesc officers. If he has no pow:r
at least he should not be misled by these
ladies and gentlemen. It is for the first
time in the history of West B:ngal Assembly
that this has happened.
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When this dead body was taken, all the
newspap:rs reporied, that Congress lzaders
went there and laid wrcaths on the dead
body. Was it not cncouragement? They
also made inciting spceches there. There
were leaders like Avamaity, Bijay Singh
Nahar and Nepal Roy. These namss
appzared in the Congress papers,  They
shook hands, with the miscreants. There-
fore, if onc is led to this conclusion that
there was some Congress hand in this con-
spiracy he will not be wrong in that., This
is the way democracy functions. Democracy
sheds tears for democracy and fights demo-
cracy there.

Sir, only a section of the police was invol-
ved in this, not the whole police force. Afier
this incident from districts of West Bengal
the district police associations are condemn-
ing—not in the way that these ladies and
gentlemen have donc—in unequivocal terms
this police vandalism that took place with
in the precincts of Wost Bungal Assembly,
Therefore, there are honest policemen also.
| definitely hold this opinion that there are
some policemen who did not fall 2 prey 1o
this conspiracy of the reactionaries.

On the ¢ve of Lenin Centenary I want
to mention onc line which the great teacher
of the people—Lenin—wrote in 1917 during
the days of the revolution in his famous
book that bureaucracy; police and army
of the capitalist state cannot be fully used
for the bencefit of the people. It i5 s0 now.

A charge is levelled that the police has
been made inactive and passive. What is
this 7 This police are not allowed to take
bribes. Does it make them inactive 2 The
police are not allowed to beat p:rasants and
workers, In this jute strike our Chief
Minister said that the strike will bc peace-
ful and the police should not intervene.
When the Chairman of the Jute Mills
Association wanted police help it was not
given. Therefore it is said by vested in-
terests that the police has been immobi-
lissd. The strike was peaceful.  There-
fore there is no break down of law
and order, There is no break down of
administration. If there is anything, as
our friend Shri Sezhiyan said, let the West
Bengal Assembly discuss it. They are com-
petent to do it. Let not these ladies and
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gentlemen waste their breath on a subject
which is beyond their compstence. 1 say,
still there is tims. The Central Government
must not interferc in this. 1f the Central
Government interferes it will be wrong on
their part and 1 tell here that the people of
West Bengal will not tolerate any in‘er-
ference from the Centre.

Bengalis did not telerate Ayub Khan on
the other side of the border. They are not

going to tolerate any Ayub Khan on this
side of the border either.
oY dtam et (wfzzi7) @ |-

afy gYzq, wra fag fawg ox 539
WA W E, AT AR T|WF fam nx
THETT WY HIA a9 A ¢ WA qH
A A S gt g 5 afkgdt daw &
3I9-g&71 g4T KT AT, W1 gHAr F¢Z A
gAY 37 9, Fez A1 AIgaAr 11 q€
7€t miv wE fafasdr &Y gz
atit | ag gt F1arg @ fF 9 Fr
#1ogu@ar &1 edrw frar o afegdy
ama ¥ gffw a s gmas w1 faEig
fear avd ot F3 WAT TAT @R
Afrgm A7 fasag @y a=r sl
A1 AT 34 F19 F1 g5Ar I FT gEAT
R a%g & wqd Qadl 7 FgAT Jogar g
fr ol famelt 7 gfam gror qmaa 7
I FIAE FT A€ AT, IEE R
gR4T fear ar @y W 7 & gfag
FAET FTIE & | qg AT w1 fAaT E
fe 37 Qe & 77 F F197, 317 AT
afzera & sfa srear da1 g Ak g7g@
@ a7+ fwar & afead) dnm
# gfqa g @t wzAd gd, ¥ wedt
AgY 4%, ag awraq wyz fa@ig an, 99 fx
agt it gfqa & 3mraw i fagg fear
ar |

faum awr ww AfzT g, a7 A
a7 &, vt g7 €MT I E, wgt @
Faar &t werd #7 T0F oy § ) 17
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9% 59 TR & AW @ 5y q
&1 F4 F g9d7 7§ fom a7 qwar g

7t 3% § fF ofiad) S § 3
0 FT T AVFFT F F097T 9T A
2 3T I UF FEAA-ETT FELR
afFT oz M ix € f5 99 937 F @7
Y IT FAIFT T g7 _yAT @S € FF
ag g § ¥ 71T SqFE4T, HAA R[1T
F7 awT AT, qife A afagas
® 7% | AfFT Far 5 geqrd 7 95
grar &, 37 gwz r Aifadr & sem
fafwea a7t § amaa w7 fagrs £ wia-
arr fugraf § Tt e wAA-HdA®
fasrs o Frarawm a9 @ &, faaw
FIQW T qAq1 7 I A ¥ gfq
ST T T E |

gfew 19 917 FAF TAHT TATFAL
gIa FY gIF 99, IF AWA ATATC FY
IAFY ATAFIN A1 | AT IH JAF F AT
aad! 47 AYT A GFR IA 94T 1 AT
aFdar 471 387 fagrr @ar waw @
gifaa FuT g fam 7 3§99 3g ag
gfers otz 9gzziT 41 7Y fazig 7 qu7
agf 9% gfaw g, @1 7 azaig 7 9z4d |
FIT I 9IAIHT F1 A OF AL,
g wis wfgr § fo gad zmarv |
1% gas AvfF 3@ wand

sar f& &7 9gw Fer £, o1 swfw
FA # favrrg v § oAtz qfagm &
gfa WEar T@ar g, ag w§l N W
9T F1 GEET ALY w27 ) AfFT A6
qfedY S0 ) aFT A wAAT I 7
f§ ag wg¥ B wWrFEIF FI9 IIFT A
ATg A gEAT FY AR |

SHRI HUMAYUN KABIR Basihat,
Mr. Chairman, Sir, so far as the action
of the police in entering the chamber is
concerncd, there can be no (wo opinions
that it was one of the most reprehensible
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acts that anybody could perform, and
the condemnation of the police on this
count will be unconditional. But, at
the same time, we have also to try to
understand why this kind of incident is
happening.  Normally, government offi-
cers do not rebel and of all types of
government officers the policemen are
the least likely to rebel. Why was a
situation created where this kind of
ugly incident could take place ? [ have
lo say with regret that the administra-
tion in Bengal for some time past has
created conditions where  respect  for law
and order was undermined.  Even when
there were certain good objectives, thess
objectives were carried out in a way
which gave reason for the breakdown of
law and order.

1 will give two examples. The first is
the question of land distribution, There is
no doubt that those people who are trying
to distribuie land amongst the poor have a
good objective. But when there is a Govern-
ment with ahsolute majority, with clear
majority, there is no reason why this land
distribution should take place not through
proper and  legal method but through
what is sometimes called people’s court or
what is somctimes called sheer goondairm.
There have been through out the countryside
many such cases, This has becn admitted
by the Chicf Minister and the Deputy Chief
Minister themsclves. They have said that
there have b.en excesses.  This is one factor
where law and order was undermined through-
out the countryside. The people have not
received due protection.

There is another danger connected with
it. In a State like West Bengal, a border
State, with so many problems, with so much
unemployment with a very large volume of
displaced persons who have come from East
Bengal, there is already anm explosive
silualion. So, once the bonds of law and
order are weakcned, the consequcnces are
very dangerous.

MNow, | would draw the attention of the
House io incidents that took places like
Kanki, Mudhusudanpur and Harwa where,
unfortunately, sometimes, things took
even a communal turn, Minorities have
been afflicted. There has been oppression
oo minorities. | do not suggest that the
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Government did it, but conditions were
created, there were the lawless elements and
once law and order broke down, it was
inevitable that there should be such in-
cidents. (Interruptions) 1 do not know why
they are shouting. [ do not know if the
Home Minister is aware that in certain parts
of 24-Parganas, not only Muslims but also
Hindus have crossed the border and have
gone to Pakistan because at least their lives
will be safc. There isa rampage on the
countryside. Because law and order has
broken down in this manncr, the police have
also lost their sense of discipline.

Again, the policemen themselves have
becn under attack and not eonly policemen.
In the Assembly Chamber itself, Dr. P.C.
Ghosh was attacked and the Governor was
also attacked. Even the sanctity of the
High Court itself was violated when o group
of people went and occupicd the seals of the
Judges in High Court. How can we expect
law and order to be maintained against this
background ?

There has been a talk ol conspiracy. |
also agrec that there is probably some con-
spiracy. But I should like this House 1o
find out who are the conspirators. 1 do
not for a moment suggest that there shou'd
be any interfercnce or any topp'ing down of
the West Bengal Government, That will be
a mistake, but this House must know the
facts. 1f there is o conspiracy, the first
question is :  Who gave the pormission for
taking out the procession ? Is it or is it
not a fact that the police band was with the
procession 7 Isit or is it not a fact that
both the police headquarters in Caleutta
and the room, in the Assembly Chamber, of
the Deputy Chief Minister of West Bengal
were constan!ly getting information of the
procession as it was marching. Isit oris it
not a fact that there is internal rivalry bet-
wesn the many constiteents of the UF ?
There was a suggestion that one party was
using some of the discontented policemen in
order to harass and inflict injury on other
section of the U.F. (farerruption’ .

AN HON, MEMBER : It is all bogus.

SHRI HUMAYUN KABIR : He says,
it is all bogus, perhaps in his view what the
police did was also boguc. About the
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people who have been killed, the members of
the Forward Bloc, the members of the
C.P.M., the membeis of the RS.P., I am
concerned as an Indian citizen. He may not
be concerned with anybody except when his
partyman is killed. As an Indian Citizen,
I am concernzd whenever any bady is killed.

This is a very serious portent. When
the Reichstag was burnt in Berlin, the peo-
ple did not take it at first seriously. But
the Nazi party used the Reichstag fire in
order to create a paralysis of the adminis-
tration, in order (o get rid of those clements
in the administration which were not sympa-
thetic to the Nazi party. Who knows that
there is not a similar attempt today to re-
organise the police administration in West
Bengal so that the C.P.M. may become
supreme 7 And the people may be terroris-
ed in West Bengal as a result of which de-
mocracy, integrity and independence of the
country will b: in jeopardy. Therefore,
this House has a right to discuss this ques-
tion. 1 think, the best thing would be this.
A deegation of Members of Parliament
consisting of rcpresentatives of all  parties
could look into the affairs and they could
submit the rcport even to the West Bengal
Governmen!; 1 have no objection to that.
If a group of Members of Parliament went
from here...

AN HON MEMBER: They would be

Lilled.

SHRI HUMAYUN KABIR: They
would not be killed. If members from
different parties went there, this would

immediately make ordinary men in Bengal
feel that the whole of India is concerned with
thzir plight and there will be a return of the
sense of security. 1 would conclude by
saying that, in the interest of integrity of
India, Parliament should send a delegation
of Members belonging to different parties to
go and investigate and make a report.

Mr.

MR. CHAIRMAN: Bimalkanti

Ghosh.

SHRI 5. M. BANERJEE: My name is
also there,  Two members have spoken from
BKD and other parties. 1 should get at
lcast five minutes.

MR. CHAIRMAN:
thare, you will be called.

If your name is
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SHRI SHEO NARAIN (Basti): My
name is also there. But we cannot force
the Chair like that,

I am calling the
Mr. Bimal-

MR. CHAIRMAN:
members according to the list,
kanti Ghosh.

SHRI BIMAL KANTI GHOSH (Seram-
pore) : Th: sancility of the Wiest Bengal
Legislature premises was violated by a
group of highly agitated policemen on  the
3lst July, 1969. They forcibly cnitered the
Assembly Hall and ransacked the whole
Asszmbly House, specially the Assembly
Hall. This unpreceden'ed police revolt,
as manifesied In autacking the Ass:mbly
House and threatening th: safely of the
Speaker and th: m:mbers of the Assembly,
should b: con.lemned with a'l forces at our
command. This occurrcnce  cannot be
viewed in isolation. It is a challeng: to the
Pariamentary democreacy. The ahsence of
rule of law in every field of activities sincc
the institwtion of U. F. Govirnment led
ultimately to this typ: of revolt, proclaim-
ing the anarchy for which the State Govern-
ment, particularly the Home Minister of the
S-ate Government, is entirely responsiblz.
Since the U. F. Government had assumed
office, cas:s of looiing and arso n had b:en
in:reasing. Tnerz had bien nearly 100
political murders during the last few mon:hs.
The Government has not taken the prop:r
steps. The ruliag Communis. Party (Marx-
ist) in West Bengal was exploiting the police
force for political purpos:s. Ths enmiire
polize force had been d:moralised because
of governmen! policy. Mob rule was being
cnzourag:d and the police force was being
humiliated by certain cons ituzn!s of the
U. F. Government. The mutinous bchavi-
our of a secltion of polizem:n was the re-
percussion of what the Communists in Wist
B:ngal w:re doing by creating an atmos-
phere of lawlessness in their atiempt to
wreck the C nstitution from within......

SHRI §. M. BANERJEE: I rise on a
pcint of order. An hon. Member can
consult his notes, but can be rcad his whole

speech ?

SHRI BIMALKANTI GHOSH : I am
not reading my speech. I am only cousult-
ing my notes. From the report we sce
that the agitated and unruly polics person-
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nel forcibly entered the office room of the
Superintendent of Police, 24-Parghanas, at
Alipore and ransacked his office. This
happened before 2.30 P, M. They rcached
the Assembly House at about 4.30 P. M,
Therefore, there was a time-gap of two
hours at least. 1 would like to know what
the State Government was doing afier they
received the n:ws regarding the occurrence
at Alipore. There was enough time to take
n:cessary steps to protect the sanctity of
the Legislature, but they did nothing.
Genzrally, when a procession moves through
the strects of Calcutia, it is followed by a
wireless van of Calcutta Police. In this
case, according to the report the police mob
was highly agitated and the Government
knew what had happened only two hours
back at the Alipore Police Headquariers.
But there was no police wireless van follow-
ing the procession. 1 do not know what
was the reason behind it. 1 fail to under-
stand why the Government could not take
the necessary  steps even  though it was
within their knowledge. We fail to under-
stand why the police wireless van did not
follow the procession.

I they were sinzere regirding the pro-
tection of the sanctity of th: legislature,
they could easily do it.

In broad day light the agitaled procession
reach:d the Assembly House which s
situated in the hzart of the city of Calcutta.
My know what the Police Commission>r
of Calcutta was doing at that time?

In their attempt to divert the attention
of the people from the real cause of occur-
rence the Communists are raising the bogey
of conspiracy. | firmly believe that if there
was any conspiracy behind the whole affair,
then some constituents of the U. F. Govern.
me=nt are involved in that conspiracy,

Thercfore, | suggest thal an enquiry
commission should be appointed. A
Supreme Court Judge should be appointed to
investigate into the matter so that everybody
in this country may know the real cause
behind it.  Only in order to save their skin
and in order to save themselves they are
attempting to divert the attention of the
people from the rcal causc. This is my
humble submission.
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st g8o qWo WYY (gAT) @ ®wafd
s, @Y wear ofewdy Fme F faar
g1 # 9dY, & FAF avs uF faww
frmg g 2mar g1 oF st g fF w9
g o W dwafAw adst § oow
HUIT T AT FATAT qMed € Wi AT
T ArFartaE TOFT F oA gEA

16.33 hrs.

[Mr. DEPUTY-SPEAKER in the chair]
aftads a@mr wry &, I fam gz
guzAT UF AT A 9L § 1 w7 qgf
Tt @r g ar & oF faed 39 &0 g
T AEF a @ §, rafan fw gme s
T8 WAt €, 3AF Fox W@ farmqd g,
FA% §ra-Arg # 7 Arw 1 A woAar
g fF fenardy fasd gewma a1 adf, afiw
gH AT 1 #1 AT &, W1 wAAr 71 wf4-
fafaer =3 & fam gzt q28 & 1 w7
OHr 7 YA @ A1F qgl 9T T/ gAT FI
5% 991 F3 F1 1€ wfoww gm A
&Y A grar | g aftwdy gme fage
quT # 7g "Ar wd §1X gg |19 Aql-
uog-9TET &1 @, safwo gyt 99 ag
A =ifgm, tar gw oA FEA T
fau fF gg 9919 AT-FI-ATEL F1 WIH
gl ¢, ag @t & qgr ghrmd vaAifas
TIrT @, T4 arg-arg § ag o s
g f5 ag emt fagiat 1 a7 i 2

T dar @aar g f& o & oad
qroat # |waifas a0& & s fazam
TEr g, IR 1 qgT § 99 7w
qAT qEAr | WAL gH AW Awaifaw
FUs] ¥ W9 AW H ITATT AT
S1gY § a1 g9 Fr4-a19 ag TG g w5
¢ fr AwaT FT AT FAr gA Avl A
amar §, 9af swwe fearemw wifa
& far w0 &1 ¥g qw AN 19 Aw
FY WIGT TEAATA FOT 4T KT F FT FE
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HITAY TH A T WIGT TEAATE BT
a1 & gawar g 5 g A1reeT & faers
g &feT g T A § fF sl
AT O wrar A ST & A FEl-
3t 7g garAT o= 7 A et o 9w
&F A% AW F I & 6 gAA dav @
FgT, 9471 78T ¥gr, FfdT smaT v g
f& oY @ FmFT-oAt F wrdt @, gwI
ggT /7 & i cv as g 1 9w
Farg mwa7 gH AV A Feofew off
fagr, @1 3RFT IFAT WAT AG eEv @
AT wgr aF § A1 §, A W H /e
F7 ag 991 99 @I & fF g7 AW Y
zar & Sftr wify FE g—zad gw
A #1 FaF grEar wifge ) gw faw
fear & =ifq #37 *r qiqg W7 a=i F1
fada #7F @ 9T qFA | AT WA
am ® wYfws ofwada 1 wEwsa g,
ZAI7 qIAT & fa°% I oFaqrg 2 W@r
2, g% gH Farq framr @ o & awwar
g f& gmay ot azara & fan a7y g50Am
arfgm |

;T T FIF § Fgfaee (e
F S T aTIIT SATET §, STIET ArEE
Fgaan ¥ ar of=d F9 & s
aTzIz ®§ g7 77  AY gEAY IH 5 9T
M=ar arfzr f& gt wEd wm@rooag
9 a7 § g7 syl @ g afws
Fegfasn & g7 NS 197 T—ag ¥ wad
ar AR

ot wo 1o fraTd : geEdT & |

st owo qWo Wt : gHzEf #
wfgm 1

st sfasa &g : 919 T T, 9@H
Fq1 F4F ¥ 9T 0T ¥ w2 § 7

sl Qe UTHe e AY Eﬁ'
gavefam ¥ gl &, goivetear ¥
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werfaen & | w19 AT gaEfaa &
goet g, gafan gn @ N wgfwe
& —ag o wara Ad & w1f Fwgfaee
g ar 7 §r—z7 9 97 g91 A8 FW@ &,
afeT 3ot ag § B sorgar Al § &
mg wiar I L @ fFogw oA fear &
wfen wifa FTar ag7 2, I|FT AQYAT
Fu7 g1 §FAT & HIT ZAAT IAT  FYT AIT
wraar =ifgm | gzt faaq @ ds gn
- Heg N aAr oy Amz g fx
g ArFaifas a9 § T ZW F 43AMT
AT FAMET 1 AT T 1A A A
A § Y 9EAr adr g, 3qr IF aIAm
FY FFT A FF T AW IIA A 7E
# a1 afl—a¥ ;rwy ag 73T )

St oY safF 39 & AT H, A1 R0
fecdy s fwfazez &, aga-gg ¥=r war
2 & md mwraedl 1 wfem T o9z
@ ar, s&a g Far & gt o gfaw
FT FA2A FAT FT a7 4Y | 9T AW A
agi #ga & v afew F1 d7z7 21 #fu-
Fre grr wifem | & gz 7@ Fgar fr
faqr gadi #v &, 30 & IAFT 2N,
arAY E2ZITE FAT R @Y A ¥ g, g%
FIAT &, Fwr wifgm ar A FT
=ifgy ? gq 9T Ay=ar gm gad Aam g,
s faamy gfaqie 34 &, w°% mfuse
/T aF WEEZ 1@, 97 /4 FfzATIAT TW
T gFa § afFT 7 gga wgarg &
wa zgt qfssdt e qfew eatfoaas
3, OF a7 GE4T B, 99 g @A §edr
T e Jasr W frwaT @ o
faarc 7T, aE Fet oF ST & IwEw
qg @Y qg grAT A & fF vw gam
oF & gfraa g Tifgn w97 g
A1 ¥ gra # gFAd 2 @ F91 9g A%
¢ 5 oF gfras & iy gm ot ga9
gfras # wreaar & w17 | a7 I7 AL
gfraa & §%4 ¥ aeyve fear aa 6
IJAFY AFT t;ﬁ-rﬂ arert § oY A Gar
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gi—aad fay #Y7 fardzr & | &7 =g
T a1 %t war g f qfes el § graw
# W w17 fowar, ag w=a & 8, freadla
TI9 §, a8t gaEwT g9y wifzo, dfeT
3a% fan gw 1wt aF faswerc &,
7z A1 @yt [ifgn | s qfee ai|l &
TH dIE &1 GE @Er 2, HIF H qerd-
AT B & WYX Y §AT g §, gHH &
37 @ Fral arg geqr &1 qgrar @
|EY £, a1 39 gfed arEl § 91 gEag
g1, 3% S THY a9 & &Y awy &
TZ FI9 gH AW A1 JEY w7 =ifgg
szt aw wy ot av agt g% v & A
sAr § “@fFA ag 9T T fE et
g A1 F1 1 zaF farnardt &1 ag #w
A Al 7 ooF frw # Al gam @
T A7 § A1 I9F fav oAy famad
a1 Hr g7 gvar g & qzar §ar
gfageg FArE & F4Y 7, TAFT a4
zar =ifen 1 31 TAE afam oY # o=
A Zuft ) f @Y 9EF 7 TR QT F1 /A0
amr ... 98T § fewm fafree
398 W #§7 Fz2r oar fx fewew zege-
amen # fafym veards #r oo &
afagr xdr sifge o afya s aEl 3
ZH AN § ®z =TrAT;, TR4T S 8@ET
aga &1, g7 9y 7 5 7w & gfma
T e (mweT) g, qYer-Ar AuA
Y7 | rfEm |
st T T : vwenw qiFf @A)
mgAT AT § | Fg AR H7T W gl
faaz w7 & fifgm
MR. DEPUTY-SPEAKER : Wc havc
allotted 3§ hours and I intend calling the

hon. Minister at 5 O" clock. The hon.
Member may try to conclude soon,

SHRI 5. M. BANERJEE : The time
may be extended and the hon. Minister may
reply tomorrow.

MR. DEPUTY SPEAKER :
take another five minutes,

He can
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s THo URo WiEY : AV A WA WAl
g€ e ag 1 fgEr A1 AT WAT
[rT 471 ¥ §, TAFI gEET FWE
< fex g 97g @ SrgzdT A d
fez Thiferz as & wege & @,
faqr widt YT WA1F AWt H Ot @
aFy & wAw ¥ #r fwmrar ? R
¥ maw faarfeal @Y qifendz § 7 aar
o> i &wr owm fgar &y & wigdr
qa Tgal § fF ag ma Ay 9 g
zafar w1 mAf § gag mg xaifas
A0% 9T 9947 Wgy § A NG AAf
& mard waA g v =ifgm ) 3zt 9z
Fo TFo MaAHZ - UF qIE F A
Y A Iz WX gEd M ¥ ada
FraY- gz AP ST AFAT g ¢ AT Ig
NF agt g @1 2 ? gy T A0F |
F17 7 T

wis it qfers ar § Iaw g F18
forer oft 78 27 &1 W 7 WEAT € 97
a1 frara oYe 9vF d=a g, gfar & Aar
B TET R, A AT IAAT FWW H AT §
afra Fare famdr at faer @1 a0
naey 78 § | fagT ® 87 zar g f& st
a% qfam g FAT &1 T FE K A
19 ¢ ag Agt elar g+ & agh av A
F1 aiT gy & fau aa1 9r—0F qfaw
gen7 ¥ & 7ar fr ag 8 gar, AN
wT ggl 41 IaT Fear &8 frar Ay
g wer gef @r o @ =war g ar
AT 4AWT 98 g % WX ST AIATY
qfqq a9 & g% faq gmt agt faer
F F1E 9Ty A g owg qdE &
w198 & fau adr feafa @y smag &
afew g #1 qfqw garfeafmmr &
Fay @A & fau wead F @ 9%
quet § | WA ar aifefowm oAy
#fws ¥ 1da wifafedm a8 AT &)
379 wigd &g faemar gy adi g oo
feu g & amE w) @rwar 9rfge fF 97

AUGUST 6, 1969 W, B, Assembly Premises \M )

292

g uF adE F] A aarr frmAT 2 A
Ia% Y mom ¥ oy Ad At
=1fgm

fradt grg ag & 5 sy F=gT H
mARTEfF @ WA gEwA f—
agt wrgfrer 7ailiz § zafau & agf
Fg T, TH T8 F1 9EATd gaU TUg A
g1 ®FAY g, 9 JATAT H gur IEE
fan &Y faragiz &, tar ;@1 gt g !
FIT0 98 ¢ 6 &7 w7 S7@r ®1 A
a8 26, IEEr gAard T@ @ &
AT gzaHt IATFH a1 fH5C a@r g
gzt faeet ® a1 gor 7 wieA FF1 IAAN
gfusit g—g afure #fdT &7 o ?
67 % uasmna ¥ 9z4 IAET "iAwT
fgar a1 godt gfaq 7@ &1 Jfeq
uAAnd 21 & 417 IA% AfEFIT G A
TR g A AV H oASIT gHT | T A
9T & |IAT AT AT, IAF 9rg Al
zfamT 42 4 & wioF qgA T 9197
Frgwr § fr fear YT wew, gawr
fasgz 781 &1 q®ar g1 AT Fr {9
Faar Fifem 1 FAd o d7 ofaw faaw
qr F1 foyerr 48 &, 92 97C AGTON &
Fe4 qT 99 A1 IART "9 qAAr A 7
mE ZATT AW FATET §, IT 9T qFAN
| @ §..37% A7 groey @y Fr e
weAt =wifee . o qAg € OfF I
fosrad o, MarFasg 4%, @ IARY g7
F7AT F1fgT | W& magez S Fy fe
Funag fem @1t @ #v a9 2
21 AEY BITT | AT BF  WITHRT FEAT
aifgm

s # & g A wgar 5 99 M-
¥ ¥ famer Fqife fod fremem &
FFqew AET AT GFAT § | EH WAAHE
# freremr ¢ @ fee AFarn arelt w)
faTeraT %7 | T IFY FIA AZ L0 |
frdt gfsfogs  {rnay F ot % g
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fairg Agaa feend A& W& a7
areds # 3w A war § o AT A
a7 & fan gg #=Tr g T FTAE A
fez faar frdt @idf 1 feve amsy oF
qaRFdr FHEY ar AW wa famid
frad @fvq gW It X ML 3G AT
FR% & ®rl SAFT F|@ TR FET
aifge, &8 dFa g Mfgn, #01 FearAw
M Aed QT |ifgr-—z7 w7 qudi w7
g ag FArma &¢ | a1 feafy dar g
IgHT A1 QFA F foa0 3q1 771 TWfRO,
THFT AT A7 TAY IEG TG €19
YT gEY wu migw Ay R R )8R
qra%T sTiEr & fAar 3a% fAm Ay
AN § |

MR. DEPUTY SPEAKER :
kutasubbaih,

SHRI B. P. MANDAL (Madhipur): Sir,
on a point of order. 1 have given an amend-
ment to the motion. But you have not
called me. Asa matter of fact, when it i«
allowed, you should have called me,

Shri Van-

MR. DEPUTY-SPEAKER : Beciuse vou
have an amendment, it does not mean that
you should be called. That is not the pro-
cedure. From the Indep ndonts, we have
valled four. 1 know you have given an
amendment, and you come from Bihar, and
vou would have liked 1o participate. But
there is the time-factor. Il is not @ ques-
tion of excluding any one, butl it is very
Jdifficult to call you simply hecause you have
given an amendment.

SHRI B. P. MANDAL : The Indepen-
dents are about 68 in number and they are
always being ignored in this Houce.

MR. DEPUTY-SPEAKER : Order, order.
Shri Venkatasubbaiah.

SHRI P. VENKATASUBBAIAH (Nand-
val) : Mr. Dcputy-Speaker, Sir, 1 join
with other friends in deploring this incident
that has takem place in the West Bengal
Assembly where the temple of democracy,
as has been described by :ome of our
friends, has been desecrated and the police
who are defenders of law and order, have
takn into their own hands what to do and
have gone on rampage. Whether this un-
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precedent act of the defenders or the custo-
dians of law has been done on 2ny sponta-
ncous dissatisfaction or on account of any
incident that happencd the previous day or
on that day, and that made these policemen
act in this manner, is the question that has
been discussed here.

294

1 would only muntion to this House
through you that 1o my mind this is not an
act that has been done on the spur of the
moment or certain things have led 1o these
rolicemen lo take this extraordinary attitude
in going out and desecraling the Assembly
chamber.  When we look back 1o the
evenle that have taken place after 1567 and
also certain events that have taken place
systematically in some of those States where
the communist (Marxist) party is a domi-
nant pariner in their governments, and
when my other friends who belong to the
non-communist partics are lamcnting upon
this state of affuirs—-1 am really amused
at some of them,  Unfortunately, consciou-
sly or unconsciously, or because lure of

power was so great, they got into  the
spider’s  web  of  the communist  party
(Marxist), Little did they rcalise that they

will be squeczed out like lemons in course
of time as has been happening in West
Bengal and also in Kerala,

Sir, 1 would enly appeal to my hon.
friend Shri S. M. Bunerjee 1o consider
what is going to happen to his own parly.
It is systematically being assimilated or
exterminated by the attitude of the dominant
part of the Communist Party of India.

SHRI 5. M. BANERJEE : 1 be'ong to
the people and the people are more impor-
tant to me than the party (Interruption .

SHRI P. VENKATASUBBAIAH : That
is why he was a party-less man and now he
has become a parly-man. You see the
classic example of the Idikki project in
Kerala, how some of the Marxist Commu-
nists have engincered to bring about a
general strike there because that department
is bcing handled by a CP1 gentleman, Shri
Govindan Nair. The same thing is hap-
pening here. An impression has been
created that the established order must be
subverted, pecop'c must bz made to losc
confidence in the law and order and the
democratic process of Government. It was
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|Shri P. Venkatasubbaiah]

started by Ranadiv and it has now bcen
supp'emented  2nd  supported by Shri
Namboodiripad and Shri Gopalan.  But
Namboodiripad came out when he saw that
some ‘of his partnzrs in the UF Government
in Kerala started questioning him. He is
now retracing his steps.  This is a sort of
systematic  planning of the Communists
because they arc afraid if they do not take
this attitude they will be devoured by the
more reactionary and revolutionary party
called Naxalites that is coming up. They
want to compete with the Naxalites so as
to keep themsclves in power.

As this august Houss is awarc, one of
our hon. M:mbers, Shri  Bimal Kanti
Ghosh, who just now spoke, was assaulted
in Calcutta, and this is being systematically
followed up in the recenl incidents we know
about the Ravindra Sarovar incidant.  We
know what is happ.ning in other walks of
life. We know what is happening with
regud to land distribution and industrial
peace. My pool friend Shri Tridib Kumar
Chaudhuri  said that 23 Jakh jute mill
workers arc on stiike but there is no dis-
turbance of law and order.  But he said that
Congress men also have join:d the strike.
Perhaps that may be the reason for the
workers (o keep 1o the well cs'ablished norms
of parliamentary democracy.

I want to make onc thing cl.ar. We do
not want to encroach upon the autonomy of
a State Government as long as that State
Guvernment, whatever be its political com-
plexion, enjoys the confidence of the people
who have voted it to power. We do not want
to encroach upon the autonomous au hority
of any State Government.  We do not want
to emulate their example ol doing dharnas by
Ministers coming over here and doing
satyagraha, I would only appeal to the
kon. Home Minister that this shou!d not
b: taken as an isolated incident. It has got
its chain reaction. 1d> mot believe that
this has been committed on the spur of the
momaznt. As the custodian of the Con-
slitution and Parliamentary Democracy, in
which every one of us is deeply concerned,
he should take such steps as to sce that
the confidence is restored among the
people, that the Conslitulion is preserved
and the normal democratic process is con-
tinued without any fear or favour. What-
ever steps he takes in this direction T hope
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along with me hon. friends of other political
parties will also certainly support.

SHRI P. RAMAMURTI (Madurai) : Mr
Deputy-Speaker, Sir, in our ceremonies there
is what is called Bhakti mantram. All our
fricnds are reciting Swarthi manrram. 1 am
remined of that becaue in the debate
everybody is condemning somebody-Swarthi
mantram o1 condemnation ; nothing more.,
Afeer all, what is the reality ? The reality
is : condemn that government, The police-
men went there, therefore, Shri Jyoti Basu
must be removed ; thercfore, that govern-
ment must be removed—wonderful logic and
argument. Agiin, 1 want to point out
that when they do not find argumens, they
resort to lies.

In 1934 there was the big earthquake
in Quetta. There was a great Indian bowler,
probably the fastest in the world, who
defeated a team in the first six overs, Mr
Nissar. Three days after the earthquake,
the newspupz:rs published a news item by
Reutcrs—there was no PTI at that time—
that Mr, Nissar was dea:l.  Four days afler
that, Mr. Nissar went to the Reuter office
in Lahore and said 1 am Mr. Nissar, T am
quite alive™. I am reminded of that story.
1 am surc the person  referred to by
Shri  Prakesh Vir Shastri will phone
him up four days afier the publication of
this report and say “I am hail and hearty;
I have not been murdercd by anybody.”

AN HON. MEMBER : He has not said

that any body has becn murdered. He
said that his house has becn burnt.

SHRI P. RAMAMURTI : If he has nat
s1id it, then I withdraw what I said. But
that is how I understood him.

Similarly, Shri Jagannath Rao Joshi has
said that a news has appeared that the
Naxalites who attacked the police station in
Kerala have be:n released although it is a
fact that all of them are still rotting in Jail
and the case is going 10 be proceeded with
in a court of law. Somebody else says
that the p:rople who have attached and
murdered the policemen were allowed to go
scotfree. They do not kmow that 15 people
have been arrested and bail has heen
refused to them by the Magisirate. The
law will take its own course. Yet, these
lies go on.

Then, my hon, friend, Shrimati Suche-

tha Kripalani referred to the Ravindra
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Sarovar incident. When there was a
debate in this Parliament after that incident
took place there was a very insistent
demand that there must be a judicial
inquiry. When that judicial inquiry was
granted, it is going on and pcople arc not
coming foiward to give evidence, Shrimati
Sucheta Kripalani comes and says that
people are afraid to glve evidence. There-
fore, what are w2 to do ? Shrimati Sucheta
Kripilani must be taken as a truthful
person and nobody else...... interruptions.
What is the fun of all this shouwing ? It is
a slur on the womeihool of Bengal or say
that she could not find even a single woman
who was molested then and who is prepared
to come and give evidence bxfore a julge.
What is the use of shouting now ? Let
them produce the person, the evidence......
interruptions. They do not have the gu's to
produce even a single woman and et they
say that this kind of thing is going on.
When they are not able to give evidence,
what is the point of their shouting ?
(interruptions) Even though they arc not able
10 produce cven a single witness, yet they
say that we must believe that the incident
had taken place. This is the typ: of
argumeznt which they seek to raise in this
House......interruptions.

17 hrs.

SHRIMATI SUCHETA KRIPALANI:
It is very well known all over Calcutta.

SHRI P. RAMAMURTI : Immediately
after that, when the Calcutta Municipal
Elections took place, a Congress candidate
shouted this and got himself defeated and
the deposits of so many people were
forfeited. That is the answer of the people
of Calcutta to these things.

I can understand all th:se people who
are frustrated. Bccause they cannot go to
the people of Bengal and get a hearing—all
these things have been completely rejected
by the people—and canvass for themselves,
they use the forum of this House against
them., That is all.

SHRI J.B. KRIPALANI : I do not want
to interrupt my friend. May 1 ask : Did
he believe in the Congress Government to
be just because it got the vote 7 He has
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been condemning the Congress Government

even when it has got the vote. Tyrann:

is tyranny, whether you get the vote or not.

SHRI P. RAMAMURTI: Bur aflter as
particular incid:nt, when the people's
feelings have been aroused, you naturally
expect th: p:ople’s feelings to be reflected
in the elections which take place immedia-
tely.

Therefore, these are the type of argu-
ments that are being brought in  here.
Coming to the particular incident jtself,
Mrs. Sucheta Kripalani was quite right
in saying that the administration had totally
failed, 1 agree with that. What are we
to do? This is not an administration that
we have created. This is an admimstration
that has been handed down to us by the
Congress parly. What are we to do? It
is a well known fact that the recruitm.nt
to the administration. the recruitment to
rolice force and to other forces, has 1aken
place on the basis of a poliical circular
that the people b:longing to certain parties
will not bz 1aken. Ewen now, the circular
is there.  Therefore, it is a politically-biased
administration that has be:n in existence in
the country.

As far as the police furce is concerned,
we know how police force has been recruited
in the past. We know all those things.
Therefore, naturully, as a result of these
things, particulary, as rcgards the bigger
officials who are politically motivated, who
are biased against the Gowvernment, how
many of them arc loyal to the Government
itself is a question.

Now, they all say that a bad thing has
happened and that itis an extra-ordinary
thing that has happen:d. And the people
compare with what happened in Delhi saying,
“Why did you support thc police?" Yus,
We did support the police in their just
demands. They were at that time asking
for certain economic demands. We did
support them. There was no question of
any r:volt by the police. No place was
entered in'o by them; no Government office
was entered in‘o by them. Nohody's head
was broken.  “Where is the comparison?

SHRI C. K. BHATTACHARYYA
(Raiganj): What happeacd at Durgapur?
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SHRI P. RAMAMURTI:
about that later.

We can talk

Therefore, what happened in Delhi at
that time was a pure and simple economic
demand of the police force, We certainly
stand by the democratic right of the police-
men on that, We are no ashamed of
our stand.

Even in West B:ngal, again, another
stofy was put up that there are two police
associations, onc ascociation of which Mr.
Parmod Das Gupta is the leader. Where
is the association 1 have yet to find out,
These are all stories. My friend Mr. Joshi
was saying that Mr. Jyoti Basu wanted to
create a rivalry in the police unions. |
want 1o point out to him--he may not
know th: facts--after all, the police associa-
tion which has been in  existence for
the last so many years is an  association

which is in mime bu', in reality, is
dominated by the  gazetted  officers.
As o wmatter of fact, out of 4K

membeors on the cxecutive committee, the
actual number of members coming from
thz cons'obulary ranks is just 4 and that
44 members arc  above the rank of the
D. S P

That is the sort of assovialion that has
been in existence. That has becn the posi-
tion ther:. We know also what is the
attitude of somc of these gazetted officials.
1 am not talking of all of them but of somec
of them. When they get into key positions,
they try to utilise it for certain political
purpose, anti-governmental purposes.

After certain evidence has come, when
certain action is taken against a particular
police officer who happencd to be the

Secretary of that organisation...(Inferrupiions).

This was not a trade union action that was
taken. Mr. Joshi must understand that no
trade union action was taken. When =a
particular police official—a high official and
not an ordinary constable--who happens to
be the Sccretary of that organisation was
trying to do certain things, when he was
guilty of dereliction of duty—when he was
on duty in Calcutta, he went to Durgapur
without informing anybody ; we know what
happenzd the next day—, when things of
that kind took place and he was suspended
pending further inquiry, how can you com-
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pare that with a case of victimisation of
trade union official ? Therefore, 1 only
want to point out that facts must be seen as

facts, facts must be seen in their total
perspective ; and things should not be
distorted......

SHRI J. B. KRIPAILANI : Has hc becn
laken back ?

SHRI P, RAMAMURTI : He
under suspension.

is still

I would also like to say something about
the question of breakdown of law and order.
What is the law and order that has broken
down in West Bengal 7 What is this break-
down of law and order 7 All these years
the ordinary people were killed, the ordinary
people werc bcaten up by the landlords.
The landlords were bzating them under the
Congress regime ; the landlords were beating
up the workers, the employers, were beating
up the workers. If an ordinarv man is
beaten up, then it is law and order ; if the
workers are beaten up, then it is law and
order ; il the landless labourers arc beaten
up, then it is law and order ; if peasants arc
beaten up, then it is law and order, and the
policemen will not go anywhere ncar that.
The land which was due to the landless
labourers had  beem granbed by  the
landlords, (Interruptions) and if the peasant
now scck to assert their rights because they
have a Government which they know will
stand by them and if the police are told,
‘Don't go and disturb’, then the law and
order is disturbed! Because, according to
them, law must always be on the side of the
cxploiter. When the jute bosses requirc the
police force to come and guard their inte-
rests and the Government says, *‘We will not
send the police force’, and a peaccful strike
takes place, law and order has broken down !
Therefore, this question of law and order
is a fig-leaf which is being raised again and
again only for the purpose of discrediting
the Government......

SHRI J. B. KRIPALANI : Why did
Jvoti Basu ask for the Army ?

SHRI P, RAMAMURTI : 1 will answer
that also.

All this talk of law and order has been

there ever since that Government came into
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existence ; not now, but even in 1957, this
was the slogan. When they found that
they could not go to the people of West
Bengal, they thought that with the fiat of
military and with the fiat of the Central
Government, they could upsct the will of
the people of West Bengal. Once again if
the same slogan is sought to be raised, I only
warn them that they may raise that slogan
and may attempt it, but once again thc
people of West Bengal would answer it and
a more convincing way, in a way that they
would never again be able to raise that

slogan.

st fog mTme () 0 # snfa
79 Y 9971 a1 § fF SR TrRaed
a7 faar gmre ®... (swawm)

As you sow, sO you reap,

qqr A AT FEW | AL ATAE
g fafmez dam, sfa ag w7 3+
foeett # amdtes = wrzw fafreze &
frew oY gegin fuegw fear ) fegram
& g fafreet & fama & fag ) gfe-
faftem ww foa fade frar se€in
.. (wmagm)...

He refused. 1 am

This is pure fact.
sorry to say this.

&R W frar @ fafaee @
fera & fag) #agarg fs & &
fafaeex @iar 35 fa7 ot Fme & af=q
ar IFr | Sgia gfefaftam fyoz
fear | Ay qg S0 & gEar 7 faan
t—

Tear Jyoti Basu to pieces.

ag 19 & waa 7 fqmr § wwt
ITH! FEAT §, E IAHI TR 1.
(savm)...w% gfo qigslt, &1 Ao
ot @ § IAT WM A | 78 A@H
sEar ¥ foar §—

Tear Jyoti Basu to picces.

dn wgar § AT H ww wgar §,
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Jo2

43 uwygfa o, & wFr w4 2 @
g mT FmA # ww s wra @,
qrft QT R FERiT @ At s any
uEEnT # gAY wtagd sEF wqid
3% it I guF 6@z g § fear
ag ga AE F3A, JEIT wAMT 7 fA@r
&, &7 7 7 A 7@t

wasaet § oy gfqg o, gad 9y
Farar 7 wrafqiE@ Ak v F ) 3%
AR H g3 g2 §... (wAww),, Fegfhez
qET FT ag AYAT ¢, ¥ SAfam

This is the way how they are acting.
They have no faith in democracy. They
have no faith in the Constitution. This is
their ideology.

AR FE F7 AL @ wiedrzgma
# 1 & g3 wdadiz T WM AT A1EAT
g, Al gmd g7 gI¥ar ¥ 9 @@
gz faas Wit ggt 1w & gAd gaw
q1q AYEFT F5gAT § 5 gAw fazarg A8y
¢ dfawa 1 wEh TEr g fr oo Q)
W Afagr T FUE T W fFEI
Fer 7 AFGANI T Fa1, 0, F. AT 7
| IAT T I A wi9d G A%
g % RAT |

«t sYfasg ag ¢ 7z qu fadiEe
F qrFH 2

it fora arergw ¢ fasdde @ g
e #, g Wawae A &, S A
g 8 wiwfaue §1 gw aw & dqar
AN TRE, g AAT Y qAT A FF F
¥ mor g fafrex ot oifaa 2 g,
Ty S ¥ gt wwar wiar 1T
IEX G TEATT W HT A
#ar gy § sifrag f& 3w g
aidf mfez 31 zafag gatr fafwed
sl fe g § 1 gfw gt safa ag
¥, g8 ¥ A8 3ok, & ¥ & wrq g
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g, AT TART TTEFT A FU AT AT
gfeq iz zfasea &1 #af &1 &
AT § WO 95 K q1T, IEE 9F(A-
@YyT st g azr wiw fFar i &
% zfrwa fafawe o1 gawr av gFan
fegr1 az gf=di & a2 zwai asa g,
TQEt & 3% gued 3aY § | wEET H 0T
& gftaq s A7 &, 3% 97 I
Fegfaet & gwar fzar ) # gfawdi o
AT FAT Jrgar g e g wvgfae
¥ w@EYrT W, ¥ T9 X § qUaq w7
Tgd #

SHRI JYOTIRMOY BASU: He ought

lo be ashamed; they did not make him
Speaker; they did not give him anything.

MR. DEPUTY-SPEAKER:
provoke him,

Do not

»it fomm Tmm : gw WAF Ad g
&, 29 TAEI FA1T T | A1 WT@E UT
# gr sqifa &g & — wITEes 1w g
qgi godle H gz fufmzr g% &
Joqle ¥ UZF FA - AAT A FIA, W
IANT T HIZT FW ¢, Afed d gmEr 7
qgAT EAT §—WGT WA 7 AL, I
g3 e o077 ¥ gar s 3z gwrd
Ai-agA A2 df 7 9IS SA19 FIAT S F1
g WY ¥ 7, AfET oeF IwT F W@
f& g 10 fFar, ga®0 aden zAr
TIA GIATT |

Those who will obey can give orders;
those who do not obcy cannot give orders.
We have a strong Home Minister here. 1
want him to act as a Home Minister. He
must remember Sardar Patel.

@R T FT A AU WA §,
SIEY Tri H g, 38 @ F T w9 )
a7 qu¥ fenr w@ & fF Sara & Tar
&, #Wifs g F1 q@g ¥ M
grry TIH-fg wr g, fm g T
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aig fem, fagd ua fagrdr e fzar
ais @1 FEYfAeet Wi qrzAr ¥ ardi
¥ JMT AgaT &, AT A7 T U - g
ZHTI AT

T X AR F AT F FFAT AL E
f& gfe & smadt a1 &, b7 o% fao
faehzre Y7 2, zaer frard v fe@r
faeimiT &, zazr za-fefecqa Faename g,
zegia feargs moz ®a 1 arfedl 0T 5=
T %1 fearzz 7759 7 fifas 1)
i FEAT FIZAT -

Whenever you divide, you go to hell.

You must deal with these matters with a
strong hand.

TH g mda

it Ho WYo AW (F179%) : wyrfa
oft, AT F qAA A wEAT g, F AAWAT
g B stor ag agw wrgz T8 839 ® AL
art wifgd 4Y 1 w7 3zt 97 wF-vEE@mT
FY qig =g - agt 9% gAw 7 91
frar oY ggdtg s FT GH T
Fr w7 A7 ggr 7 Af A #7 fragT
fear ar f& Faw swra-ud=ga & T4,
z9 g7 qgq ot g Tifgd

T3l 9T @ga A d afrwHl qar
FTETHRIT & ATCH FEY 15 gAiiE g
gt g€ awEIT @ WYX UF TEr Iregaf
ARA F WA F AN, Tro Ho =€
¥ safth w1 FoIAAT eI HA I F
AT, GATE FAIT AR IJAF qEIA
qmt &1 @ife A arfew gg W
=1 @ fF ara garm & sifa am
FORT v |

# ux qig agt |@@ aR & fAdga
T g g—N FF A A1F gt 9%
& nf § wfew foa qgm a9 &
fedt e fafret & fragmm—am agt
F @ & T ® 7O TAr 8% 999
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wgr f& & @1 sidgdT g, gEa 8
A —3a% 7 97 fagaarg oot €1
AT AT, IWE AR WY IR IqFT
FFFET F AT FIfrT K & 73z FEAT
Figa § f5 aadta gt &1 fzeea
FE AT FNT T 397 TT AT ATAT
&) S uF qTE gfaw ardr 1 aTNAA
# fifgw FT IZ 9, ITH G TAA K1
Fifqw FT @ A, 7 IAFT gHIAT Iq
aferq ardi & arr 4t S fEma ow
g ¥ 7z & afsT w7 frewadrdr
T3 FT & v, dArrd @iz w7 1AL
A A 77w & fr gfae woad
FeAT 9ifge, 57 ¥9 rew AEg A1 W
a5 afqw FiEsr qIE @0 7z g Al
AWt &1 Arusd gho oW s ez
TZ A &, W AF-AT wAgmz § w@if
Agt sy 5 a3st o gwiTiz ez 4
naade @, sEa afsm #1 oWT
zq ara Ft Fifga At f& afaw A
F @i feawez fear w7 1 & Fgar gar
g f& g 3aFr oim fawer wf @ ar
IgF FITH T@T AT, FAFT IAF( qEA
3@ g @fFa 73 afgg a7 14 7@ 7
94 &1 I, 19 M FT WAL F1 1A
s AT adn 7 90 FE ¥ g E
AT THT TR FAAT F7 9 AT A3
oy Jgy ? wier @ qfqw Al Fv
fewrora #n sfafFarady afwar sadr &
¥ agr & go UFo WaAAHE FEAN 1 qg WY
wgr mar fx sqife ag & ar gw 7 war
& g7 swar w1 ggra AT sg adt g
A g gE AwIv F1 I@red
# sifqw §t vf a1 veF faars swar
g M—arg ¥ qfem T g ar w18 o
g 1w sfafmrad afet &t aw
MR 7 A0 & nF e
FATFET AW FIAT ARAT E -

¥ zz frf ST,
o forerat &) dadi
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i afomn g F I35 &
feral & & 219 ST 1

Wt gfear A F o1 & 9@ A 1 aga
WAT- FIET Iaa1 QA1 AT AT @
s afEs g 9 T8

aumfa wgEg @ 7 97 Al F10F
g ggAr ggar g fe faaar aag o
Z &1 740 §, 6 9% g139 93 AT /IR
g1w mA A feerga av sl qreedra
FAr g2 a1 zafan gF mE FI 9T
gdt @zEqt F1 @wg A faw qrr..,
(smaam).. 4t FaaAt oo

SHRI J.B. KRIPALANI (Guna): Mr.,
Chairman, 1 hope my brother-in-law here
will not disturb mc.

So much emphasis has been placed upon
the fact that for a sccond time the United
Front had won in the clections. Congress-
men ¢an very well say that they have won
clections umpteen times.  Does that mean
that their Government had been just?  Will
any communist give thzm such a certificate
because they had been elected by the people?
Or do they want a cerlificate for themselves
becausc they have been elected by the
pcople. It is not because you werc elected
by the people; what you actually do after
the elections is of greater importance. You
may get the vole; yet you may turn out
to bo rascals. That does not mean that
you did not get votes. Many Governments
have come to power in many countries
through the vote; they have repudiated the
vote and tyrannised over the people. You
have accused the Congress for tyrannising
over the people all these years; 1 have done
it, not becauss they came with a majority
of votes but because they were doing things
which they ovght not to have donc.

Another thing that I want to say is this.
On that day we had a discussion; today we
have a discussion. We do not yect know
from the Home Minister or from anybody
or from the confidant of Jyoti Basu, Mr.

Bancrjee, how this policeman was tortured

to death. Who did it?
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Who did it? What party was it? Which
trade union was it that was concerned and
which trade union went into the Assembly?
We know nothing about it.

SHRI1 S. M. BANERJEE: People have
been arrested.

SHRI J.B. KRIPALANI: We do not
know who were responsible, who killed this
man, who tortured this man; we do not
know whether he was torlured or not. The
Home Minister only said he was mutilated;
but how was he mutilated? That, we do
not know. I do not suppose he (the Home
Minlster) koows it. Do you know it, Sir?
He doss not know. What can he do? His
writ does not run in Bengal.

Sir, we consider this as a reprehensible
act. But why should the communist
friends consider this to be a reprehensible
act? For them, this Parliament or these
Assemblies arc  not temples of democracy.
They have said umptecn times that this
Constitution was made by the bourgeoisis;
it was made by the agents of the capitalists
and the landlords; that they have no beliel
in this. They want to destroy this Constitu-
tion, lock, stock and barrel. How can they
consider the invasion of our House a repre-
hensible act?  They say it has been built
upon untruth, upon exploitation; that all
of us who thraugh the years suffered in
jail, and sat in the Constituznt Asscmbly
were the agents of rcactionaries, agents of
the capitalists; and we were among them
Jawaharlal Nehru, Vallabhbhai Patel—every-
one of us, agents of the bourgeoisie; that
we were agents of landlords and reactionarics.
If such a House which has been built by
the reactionaries is invaded by the police
what harm is there? Why are you crying?
You should be glad; you should be glad
that this pseudo-democracy is disappearing.
That is how you will one day come here also
and do the same thing and be happy about
it.  Why are you complaining? Sir, we do
not understand their logic. Their logic is
not Aristotles logic; their logic comes from
China or Russia.

AN HON. MEMBER: Karl Marx.

SHRI J.B. KRIPALANI: Yes; Karl
Marx; it is called dialectical logic.
Sir, I warn this Government. Today,

you are sending the army at the instance of
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the Chief Minister of West Bengal. Tomorrow
you will have to send the army at your
instance.

st go wm (wufrar) @ =wgh
TeIgq, dmd # S 92Ar 92} § 98 q-
A & fam gsgy @ig ag g A
qara § mowwar 71 feafd 747 &, ga%
Y F9T NFAT § TE§ & AN F1 GHWAT
2 1w wrAA g fF g e
F1ogArdT 93 ar frzame g AE
aifEfaez oy g7 gAY TwaT F T
I qFAl §, AT TFHAIT F FFIfAIT 1
tezafas Adf &1 @57 &1 @1 fev g
Frgfes o0 q6F 7 33 W@ ? g | WAy
gAFT FUAFAT 71 FIT AT 47 AT
a7 &, TF ¥ 31 qeff @ e H wra-
A-qn farara: & A AN @ S 1 9 FA0
2 7 gg 9T AT AT T8I Y @
g1 oag gita & fA0 A& & wr @
s fagra s fag agd @ W R 1 &w
qA(TF & FIETH 7 IARIL ¥, FGI9-
FIA s AT GHIFIZ ATAT AZ & A=
fe ag gt zrvag # fagam 733 § 51
IAd FIT AT H T TIAT 18T § | AT
FIHA F ARLAIG WE, qMAHF W
@ & fF aar feafa &1 @Y &1 gf 9AA
F1 GZATY FrEA & AT FAAT WET g
FI0§ qaddE AT § dF w1 USETH
FGF | HAT A F ATAT § ar
qAGAl F WG HHAT FT IHA GAT
Trfgu | wegfaee 1 a1 € a8 AwrH
g @ fF ofae &1 s F@ 9w A
® Wa R aEf & g7 FW OF)
g A 97 wigwe S|y g a9
o Y H qFT g a9 FA TATHT
| ME ® AATIT AT WASAFAT FY
feafa @y afwd

az 3@z "z § fF Qe 7 sdeas
H gawT aTwwalr 21 1 | Jf6T gaa
g ¥ ¥4T § 98 WE! Q19T 00 | TN
frart ST { FTH A T WAL
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geft & &g AW FIX ALY IEM A7
AT F1 | FE F A7 A FFEF
AN GUAFAT F1 GAT gAT § A7 qMNA
o g fanz ®v a8t w wamr, 3z AWy
W H IAET F AT I AAET HT AT
ST gq F7g 9¢ o dro, vrzfam 3w
7903 fra-fem St 71 w9 FT ) gE
@ fF zA e T TzAT w9dh ) v
T qagl qv adt Far aifzo ) Afea
HITE 0% grg qras 79 &fqo fAgm
FAr Frfgm ST /1T 7IAA &1 qE H AT
fe &1 ®rom & f gfesr arr @ sna

I+ wewar &1 feafq o1 3zmn
9779 I | A9 IA A & 9ud g,
aras #M &7 13T 1 gz feafy o
ff GO R0 1 AT ATTE  arg F A
g Ar SAF Fra § 1 AT EhW, gAT
zfqgre g w7 3 faari &1 @i
Zuit | oifRgrdz & =7 g3 8 @R
AT I FTH A A6 IAR AT T
AET | our A gzt qv gFEeR 1
FEETI F1 1T F77 & A7 AFAT ©
areny & migardz ¥ @73 §1 9ATAR
F1 T g Afgd AE A gew ATl
grr ) & g sgar g froagt avaz
A fegzzefog T qrzAT ®1 &Y &7
@ 7Y & IAF AFAT FX G F4M
agr F]gr @ fE odamA & uimmAl ¥
gl S & @ ) w omra 7
quF & a1z & fagr and, Sfer oz
9 qga faa adf qm wF A &1 7wiov
AT AXT F97 & 1

SHRI B.P. MANDAL (Madhipura):
Mr. Chairman, Sir, what has happened in
West Bengal is a matter which should be
considered  very seriously, We should
consider it above any party consideration
because if such sort of things happens in our
country democracy will vanish in the air.
So it is regrettable that when we are consi-
dering this particular important matter of
policernen entéring iato the temple of

democracy, the legislative assembly, trying
to assault a Minister and attacking the
Speaker of the Assembly, we are consider-
ing it in a partisan spirit. It is reprchensi-
ble and it is not good at all. If such sort of
things happen in other parts of the country,
Mr. Chairman, you can imagine what will
happen to this country.

Therefore, Sir, 1 think that the Home
Minister of India and this House should not
remain innocent spectators to such sert of
afTairs and should not allow such things to
happen in any part of the country., Some
ten or fifteen years back—I think it was in
the yecar 1948 or so--in the Siate of Bihar
therc was a police riot just after indepen-
dence. But this sort of things never
happened. The policemen demanded certain
rights and that was led by Shri Ramanand
Tiwary who is at present in the SS5P and
who alse happened to be the Minister in
charge of police in the Siate. But such
things did not happen. The policemen did
not enter the Assembly and attack the Minis-
ter or the Speaker.

Therefore, these things should be thoughr
over coolly.  After all, Sir, we have becm
clected to this House and to the Assembly
by means of the democratic process, I
such  things are allowed to  happen the
democratic process will vanish,  Thercfore,
1 would request the Home Minister not to
remain an innocent spectator.  He  should
realise that it is his responsibility to sce that
law and order is maintained in this country.
This House has got ample authority to
discuss such sort of things. Somc hon.
Members from the other side said that law
and order is the responsibility of the State
and this House has gol! nothing to do.
with it.

I do not agree, Because, if law and
order is broken in West Bengal, Bibar or
Uttar Pradesh, what is the meaning of the
Centre? The need of the hour is a very
strong Centre. I would request the Home
Minister to look into it. Also, I think it
will not be placed if a parliamentary delega-
tion, commission or commiltee, consisting
of Members of Parliament belonging to
cvery party, is formed and sent 1o West
Bengal to inquire into all these things.

ot e o g (faest |37) 0 &
gg war g fe dfaem T 4= Jmra
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# gusAaAd:z Frag gwfkar g
ag agh TeT F% s IAR T #
gFIx FY arr T2t ge o Sifer, |
Feg Fr eT @ ST T & faet A e
g\ o 4 St gEwt wfgw frar 97
fama & mgme wsy w3 a7 faar g,
faqrT Y F9cT FF g VST T AT
sfure 7@ fzar & | 1 saifq ag F=a
# fr gfam w wzmdl 21 &) =fra 7
FgA1 ag ¢ fr ag @ 39%) @g 97 2 3
o et g5 8 59 ag § g A=
amw # fFaz fea aa § =) @ ag
afwmrm 1 & @armY g ® S orF
FIT ATAT § TAFY JATAT ATLAT § | WEAT-
gz 71 foast § ag awam fqar fx fa
foell & fax 97 9g 219 19 A WAl
wrmgr ag faa fret & fw 9w g @A
AT FF HER Q0T 74T | 0F f2T wemrT
aeEr f5 a4t 7 H fogsn & fae &
FXE gra 79 | a7z foas F favaz
g wEd &1 | wa fwEst si-nn
AT wEqTgR NPy AT a1 @9
a3t gfvwa & foasit 7 a9y st 978 )

§ gegfaez wigdi § FgAT TgaT §
fa wgd & W0l #Y g g4 sea faard
& fr siedtzgu & fawre F19 £, 910
F AT FY IATY | AT AT FiG A F
faars, & & faam, gad ofzdai &
faqars @a-3g FwW § Ffer s zH
TR Y qA & fF Fo wY ag A
g fax ov WY wrE 93 ) Rar A
g1 f§ & wow fass 5@ 9@ 9
Friare Ag FI0 | A oz 9K F fax
9T M AT @ A ) W sfa ag
gred & fgx qvgw s R E1 9@
wiifa &g & fat qx gra s s @
aq onq fagwa § | s AW O F
Ar AEAq §, SHIATZANT FT IraTEaT
2 | ©® FrmET § A F § g9 am
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FWE mEawus g & wram g &
FAI 29 &1 GIA FEFELE | USAT F
g7 ufusr § 1 ¥ @y Tfge sfFa
matag (ragifafafadt dzx &1 &)
9% F7F 49 A gFar g | agh |
Fiedz sqaq 37 frafy ¥ @ @€ &) F7
M modzg & gAar dmimza fEear
AMWE FATF geF?, fau d gz
F7 IAT) SAAIF P s wr 0 &
grdat w7 g fF omy sAr fsward
FY QU &L | WS qrE FmE F T
a1 g Agl afew 2w & ;M JA|r "9
¥ oo F 9T & 6 wig gz Fme a3d-
#z #Y 17 77 f¥ ag fram & wamie
7197 F1 g7 THH AT AAA ZH |
o1 g4t Tavfaza oM @moga
T ¥ #igE Arg gZrrr, a9z & oo
favara fzarar g

T NHTHEI ;RAT ¢ A ATT G HI
F91 § IFH! 01T A A 77§ A7 fwar
o g gt w vz g7

qmafa wgtay : § gty agear &
araar srzar g fF omiw w2 A w=i R
oI For Ared & a1 At o frm &
fam TaFT qIEEdT T AR £ 7

§B AAA weed ¢ e gav fad
T

awrafa wgiaw : fFdr g3 77 gae
faar qroam | g1 @ T 9T a@ga
FLAT !

SHRI HIMATSINGKA (Godda) ; Mr.
Chairman, Sir, every memb:r who has
spoken has comdemned the violatien of the
Assembly House by the policemen and 1
have no doubt that everybody will think
that the action taken by the police is one
that shou'd be condemned. 1 also join in
that condemnation.

But the mere condemnation will not be
sufficient. We should go into the circums-
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tances which led to the unforiunate and
condemnable action of the police.

If we go back to the history of what
has been happening for sometime past
during the regime of the U.F. Government,
you will find that there was a policeman
who had been murdered sometime ago and
the policemen of a thana were forced to
carry a member of party on a charpoy six
miles from the thana because there was no
oher conveyance available. Such action
against the police was not taken notice of by
the Governmznt and no action was taken
against the persons who forced the
policemen to carry a member of the party
to a distance of six miles. If this kind of
a thing happens against the police, you can
very well realise the feeling that will be
generated in the minds of the policemen,

Then, the police had becn asked on
many occasions not 1o take any action
against the illegal activities and against
actions taken by the members of the labour
force or others. WNaturally, the police who
have th: duty protect persons are required
to take action against any wrong act, who-
ever miy be the person whoe commits it,
Naturally, they begin to think that it is not
their duty to be Jaw-abiding or to carry
the dutics that have been cntrusied to
them.

Now, for smelime past, forceable
possession is being taken of so-called be-

nami lands ih the occupation of a
number of  persons by landiess
labourers. When the U.F. Government

is there who is in a majority and when they
have sufficient power, why should they
allow this kind of illegal possession to b:
taken by persons forcibly. Again, about
those who take possession, there is a fight
between them on party basis. When a
particular parly membcr takes posscssion
of the land, some other members of the
Government of another constituent party
want to oust them, Therefore, thcre is
inter-rivalry between the different members
of the constituents of the U.F.

Then, the actions taken against the C.P.
I{M) memYzrs hav: beca condzmaed by the
Deputy Chicf Minister but not against the
actions committed by the member of his
party. Therefore, with double standards

314

you can very well realise the feelings in the
minds of the police. The U.F. Government
members have becn errrding all respect for
the Constitution and they have becn publicly
saying that the Constitution has been pre-
pared by big people, by the reactionarics
and, therefore, they want to break it, If

they create such a fecling against the
constitution against the respect for the
Constitution and the constitutional

institutions, naturally, the feeling is created
that any action taken against it or institu-
tion based on the constitution will not be
conlemnsd by the police. Therefore,
whether the action taken by the police is
due to a conspiracy by reactionaries, by
Congressmen or others, has to be judged
against  this  background., What has
happened, according 1o me and according
1o those who know, is not duc to any cons-
piracy by any party or by any rcactionaries
but it is the result of double standards in
politics that has been  preaching democracy
but practising the wrecking of the Constitu-
tion from within Therefore, I condemn the
action of the police through it is due to the
wrong policies that have been followed by
the UF. Government.

SHRI JYOTIRMOY BASU (Diamond
Harbour):  Sir, all the trouble has come
out of one thing that the West  Bengal
Government  is taking vigorous steps to
distribute land  which  was  illegally
possessed by jotedars. They have distribut-
ed about 2 million acres of land till todate
amongst the landless pecople. This is a
strugele of the kisans and the workers.
The police force which has bzen rserving
the masters and the joledars for the last
twenty years cannit  be re-oriented and
made to serve the peoplc overnight.  This
police force was of course, doing service
for joledars and other big employers and
they have been amply rewarded. They
are corrupt from top to bottom; everybody
in the police force is corrupt.

A scction of the Congress und the
reaction of the Congress and the reaclionaries
want the people to believe that there is no
law and order problem in West Bengal. |
would invite refercnce to the Bagmari incident
where a riot was created—engineered and
created—between some Sikhs and some
Bengalis, and the Judge of the Calcutta High
Court said that a big industrialist in
Calcutra was behind it; he had been financ-
ing everything.
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Mr. Morarji Desai unfortunately visited
that Capital the other day and since the
day he went there and uttered "certain
things which were not becoming of a
Minister, things have becn poing wrong.
We do not know what are the reasons.

I had been to Caleutta the day before
yesterday and 1 camc back yesterday. |1
will give certain details which might
be of interest to the memlers of the House.

Miss Abta Maily, a worthy licutenant
of Mr. Atulya Ghosh, a former Minister
of the Congress regime, was in the House
when the raiders cntered the Assembly
House. They had don: considerable
damage. Then she rushed to Mr. Jyo'i
Basu's joom and asked him to come out
and address them, She had inducted them,
brought them inside, and then comes and
asks Mr. Basu to address them.

Another gentlemen, Mr. Napal Roy,
a Congress M.L.A,. admitted that while
the raiding policemen came incide the

Assembly House in order to do havoc they
did a clear *‘Namaskar’ to him; they stopped
near him and said ‘Namaskar’, and then
went on doing the mischicf.

Another Congress M.L.A., Mr. Jagada
Nunda Roy, was beaten up because he was
mistaken to be a Minisier. While he was
on the carpet, he was asked whether he
was a Minister. And when he said, ‘I am
nota Minister; I am a Congress M.L.A;
they left him.

Mv. Bijoy Singh Nahar, a former
Congress Minister, called the policemen
inside and asked them to establish demo-
cracy. This is what he said; Come inside
and cstablish democracy.

Two garlands were sent for the dead
Constable—one from the Provincial Com-
mittce of the Congress and the other from
the Provincial Parliamentary Group of
Congress Party. Never before have we
heard of such a thing being donc by those
p:ople.

When the raiding policemen came
inside the House, they shouted this slogan:
U.F. leave th: throne; bring back the
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Congress. They have been constently cam-
paigning these political slogans.

Recently, three or four wecks ago for-
mer Inspector-General of Police had come
to Delhi. The Home Minister may enlighten
us whether the gentlemen had met him and
whether he had received advice from him.

We know that Mr. Chavan has a paral-
lel police force, a network of police force
in West Bengal and Kerala. We know
within ten minutes of the happening of that
evenl: wireless messages were sent here and
they were in the know of what was happen-
ing. Such is the network thz parallel
police force that Mr. Chavan has,

We, democratic poople, condemn this
act of the anti-democracy. Let the
West Bengal Government do its duty be-
cause it is within the sphere of the State
Government to look after law and order.

SHRI KARTIK ORAON (Lohardaga ;
It is unfortunate that, in our country, there
are many parties which are thriving only
by excitem:nt. Our peoples arc alsn giving
them votes and are getting some of these
partics into power only by their exciting
clection manifesto. I think, the House an.
perhaps the whuole country will agree that,
wherever  there  is  disturbance, wher-
cver  there is the question  of
brcakdown  of law and order, therc
is something basically wrong there. For
instance, for the police to get into the
Legislative Assembly, it is the height of
disorder, Everybody will accept that.
There is something very much threatening
the very existence of democracy in this
country. Ewverybody knows that ‘gherao’
was slaried by the Communist Party of India
...(Interruptions). Now they are paying
them in their own coins.

There is a saying in Bengali:
~‘Machhar Thele Mach Bhaja*’

SHRI JYOTIRMOY BASU :
look after ourselves

We can

SHRI KARTIK ORAON : Under the
circumstances it is definite that the Com-
munist Party is not willing to accept that
there is somecthing wrong. They think they
are running a very good Government. That
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is the sort of optimism which is defined as
the madness of maintaining that everything
is all right while everything is wrong. That
is the sort of Government thatis run in
West Bengal. We must not think that it
is limited to West Bengal. If we allow this
to go on, it will have chain reaction
throughout India. Therefore, I will request
the hon. Home Minister to have a mobile
fire brigade and keep it moving throughout
India and wherever there is any trouble of
this nature, that should be crushed. This
is the only requzst I will make. Instead of
an caquiry Commission, he should have a
fire brigade, made up of strong Central
Rescrve Police Force.

SHRI SAMAR GUHA Contai : Unless
one desires to wreck the Constitution cither
from within or from without, he shou'd
unequivocially condemn the ugly orgics of
vandalism that were perpetrated on the
citadel of West Bengal Assembly in terms
which should not be considered 100 strong.
It is not a blot on the West Bengal United
Front Government only. The wvandalism
that was perpztrated has struck the integral
structure of the Indian Constitution and also
the future of democracy in our coun'ry.
This is thus a national issue and it has to be
discussed in the national forum in all its
aspects and root cause dissitated  Being
usked by the correspondent of *Patriot’, as
to why army was called, Jvo'i Basu said
‘The Army was alerted lest somcebody tried
to kill us and the people with rifle’. Mr.
Jyoti Basu summarily dismissed the Policc-
men and asked the Army to seal the armoury
of the Police and keep them alert. 1If the
Army goes wrong, who will seal the armoury
of the Army and for whom 7 Mr. Jyoti
Basu has to take a lesson, the lesson in a
retrospective way, I should say, a heart-
searching for the root cause as to why such
a situation has developed. It is not a sudden
seismic event but a serious cxplosion in a
chain reaction of a drifting political situa-
tion. 1 am afraid I may be accused by Dr,
Ranen Sen that Iam trying to pull down
the West Bengal Government. West Bengal
is almost on the verge of anarchy and ad.
ministrative chaos. [ will guote one from
the CPI and the other from the horse’s
mouth, the Chief Minister himself. One of
the Ministers of Kerala, a wvery reputed
leader of CPI. Mr. Gpbinda Nair was asked

how the CPM can wreck the Constitution

from within.

When asked (o what extent the Marxist
Party succecded in wrecking the administra-
tion in Kerala, Mr. Nayar remarked ; “‘Not
to the extent they have done in West Bengal®
Mark what he said : *Not to the extent
they have donc in West Bengal!’

A few days before the raid on the Asse-
mbly by the police, there was a meeting of
the United Front, because they were exas-
perating situation developing in - West Bengal
like murder, killing, arson, loot everywhere.
this is from the horse’s mouth. This is
what Mr. Jyoti Basu said. It has appeared
in a Bengali paper; I have had it translated
into English. Exasperated by the develop-
ing anarchijc situation in West Bengal, Mr.
Jyoti Basu thrcatercd all the partners of the
UF in that meeting and he said;

“] cannol to'erate thes: things o
continue.  They have to be stopped.
Dreadful killings and murders in presence
of MLAs are happening. I am going to
give instructions to the police to take
necessary sleps.  This is not a movement
for lund scizure; this is shcer murder,
sheer killing™.

Where is Jyotirmoy Basu? [aterruptions
This is from the horse’s mouth ¢ Interrup-
tiony:.

I want to disabuse the minds ol some
frisnds bere. Dr. Ranen Sen said that we
are trying to botch a conspiracy against the
UF Government. No, no. Nobody in West
Bengal, no organisation there bas asked for
the dismissal of the UF Government or any
interfercnce from the Centre.  What do they
want?

MR. CHAIRMAMN: He should con-

clude.

Shii  Hem
I am replying

SHRI SAMAR GUHA:
Barua will not be replying.
to the debate.

In the =narchic situation that has deve-

loped in West Bengal, what the people want
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of the clected representalives there is that
they should govern according to the rule
of law, not according to the anarchic
law of the jungle. That is there demand.
They do not want the Government to escape
from their respcnsibility by saying ‘Here are
the conspirators; there are the CIA agen!s;
Bewarc of the Centre's agents'. What the
people want of the Government; is that they
must govern according to the rule of law.
according to the pledg: they had given to
the prople. )

What is the image of the u.f. government
and the prescent situation in West Bengal to-
day. Nobody knows except in social and cultu-
ral affairs, for going to the cin:ma, sports.
shopping or marketing in the political, cco-
nomic, industrial spheres, in the sphere of
land, cducation, mcdical or any other
sphcre, noboly knows what will happzn
when, how and why in West Bengal.  No-
body knows,

I will just give a little bit of the assess-

ment I have made after scanning the news
that appeared in the lest five months,  After
scanniag collection of the news and making
summation of it, where is a statistical account
of the present sitwation ; 93 political murders
369 scrious political assaults (fnrerruptions)
I have said how these figures have been
obtained—368 general  violent  incidents,
harrowing cases of killing at Kanki, Madhu-
sadanpur, Canning arca, Bharatgarh, Hawra
and other arcas, 34 headmasters removed by
CPM  workers, the Vice-Chancellors of
Calcutta and Jadavpur Universities gheraoed
17 times, 17 gheraoes in medical institu'ions
incluling hospitals. Almost all the fisherics
of 24-Parganas and other arcas have cither
been looted or forcibly occupied. There
have bien 441 cases of violent seizure of
land.

Shri Marckrishna Konar, Minisler of
Land and Revenuc, went to my constituency
in Contai area and addressed a meeting in
the presence of the Home Minister there.
What did he say in that mecting? He said:
“The police will not interfere. The police

will not come. By any mecans, even
violent means, you  seize government
land and benami land™, This Is on

record, It has also bren reported in the
papers then. Canning area 20,000 p=ople arm-
ed with spoars, swords and aggers while
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dancing the dance of hell were led by land
and Revenue Minister Konar.

18 hrs.

There arc 207 cases of
gheraos...  Interruptions.) I am not in
any way supporting the action of the
police nor do I undermine the gravity of the
atrocities committed by them in the West
B:ngal Assembly. But in what predicament
have the West Bengal police been put? What
is the police policy of the UF Government?
They say that the police will not interferce
in the democratic frecdom movement, What
is the resull? On the one side the UF
partners, not I, are accusing the Forward
Bloc, 5P, CPM, RSP, Bengal Congress—
leaders blamed CPM it is on rccord ;
if T hadtime I cou'd quote from each onc
of them—that the police had been
immobilised. The others are
accusing that the CPM is using the police
machinery for its party purposes. What
shall th: police do? There were innumera-
ble gheraos in police stations, at least 63
cases recorded for.  The police were abused
spat upon, their pugrees and belts were taken.
Innumerable High Court orders against
gheraos and land seizure were issucd by the
High Court but the police are not imple-
menting them.  There have been two cases
in High Courls where two police officers had
been jailed and they  said; what can
we do? Our higher officers instructed
that their orders should not b: excented. In
Calcutta High Court talks are going on
whether they should close down the High
Court. They are thinking of writing to the
Supreme  Court. What will happen if
orders issuzd by the High Court in regard
to gheraos and violent seizures of lands are
not excculed by the police?

West Bengal police are devided. Therc
is the Calcu'ta police; the other is the
West Bengal police. They were going to
have bandh for only onc day on the 15th
July. The United Front Government author
Jyoti Basu on the l4th decided to have
an anti-public day and hoped that the storm
troopers of the CPM......... would crush
overnight the parallel organisation tet up
there. What is the position of the police?
One organisation by CPM, another organi-
sation by CPl. Leaflets were distributed.
Sunil Datt was accused for dereliction
of duty becauge he  went 10

industrial
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Durgapur. But now the leaders of the
police organisation that has been organiscd
by the CPM getting leave to go here and
there to organise perallel body of police.
It is one record that those people who went
there and led the demonstration and assault
are from the ncw police body, the organisa-
tion of the CPM...... (Interruptions.)

It is alleged that this is a conspiracy by
the Congress. If it is so, my question is:
who created a situation for the successful
hatching out of the conspiracy? Secondly,
Promod Das Gupta says something. They
say itis the action of the CIA agents. In
the other House Mr. Raj Narain said,
No; it is the repetition of another episode
and the forces of the CPM want to set up

“their men in all the key positions. Is it
so? The cnquiry that has been ordered
is an administrative enquiry only...... (Interr-
uptions,) If it is CIA agent, if it is
Congress conspiracy or & conspiracy of
rightist forces, it is the bounden duty of
Jyoti Basu to see that a judicial enquiry is
conducted to find out the truth.

All will come out. The next point is
this. The Speaker of the House was assau-
lted. Neither the Home Minister nor
the Government has any right to enguire
into the matter. It is the duty of the
Speaker to institute an enquiry, appoint
committee to go into the happenings there.

The last point is—(Interruption’
SHRI NAMBIAR: Tenth lest point.

MR. CHAIRMAN; Order, order.
Please conclude.
SHRI SAMAR GUHA: If such a thing

were to happen in Maharashtra, what will
be done? Some Members have said that
it is the duty of the Home Minister to
defend law and order, to defend the dignity
of the Assembly, to defend the sanctity of
the Assembly. But, if such a thing had
happened in Maharashtra. What  would
have been out demand? 1 do not want to
answer. I request Shri Jyoti Basu to
answer.

Now, I should like to make one humble
request. Jyoti Basu, the ememy of the
United Front Government is not outside.
The enemy of the United Front Government
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is not outside. It is the strange political
situation in West Bengal, the different
partics in West Bengal, that are the cause
for killing, murdering, and so on. These
different political partics are strangely
pulling together inm the United Front
Government there. Now, Mr. Jyoti Basu,
if he can follow the logical consequence,
at least he must hand over Home Affairs
to the Chief Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Chairman,
Sir—

SHRI BAL RAJ MADHOK (South
Delhi):  Will the Home Minister confirm
or deny the facts given by Shri Samar
Guha?

SHRI Y. B. CHAVAN: 1 am not here
lo confirm or deny them. [ have got to
say what I have to say. 1 had reported to
the House the other day. What we are
considering today is the report that 1 made
to the House the other day.

Sir, 1 must say the debate has been
very intcresting, and, if 1 may say so, it
was somewhat revealing. DBut the purpose
of my spcech today or the statement that I
made the other day is not with a view to sitting
in judgement over the West Bengal Govern-
ment. AsT said, while making any observa-
tion on this issue, at this particular moment,
I will have to take a wvery careful note of
the important aspects of the political reality
in India today, that is the Centre-State
relationship. I do not want to say anything
which will be construed as something which
is intended to run down the Government of
a State. That is not my intention.

As one of the hon. Members speaking
from the Jana Sangh party, sald, there are
three aspects of the problem. One is what
happened; the second is, how it happened,
and than, what can be done to prevent it.
This is how they have tried to look at this
problem. As regards what have happened
as far as the Assembly was concerned about
the facts as to how it happened, it is being
looked into by the West Bengal Government.
They have appointed some officer; though
it may not be a judicial enguiry, it is some
sort of an enquiry—

AN HON. MEMBER:
official.

By a retired
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SHRI Y. B. CHAVAN: An ex-Chief
Secretary, I think. He has been asked to
go into the facts, (Inferruption) Anyway,
they want to go into the facts and find out

what happened.

SHRI SAMAR GUHA: What happened
on that day only, (Interruption)

SHRI Y. B. CHAVAN: What has happ-
ened, which is not yet known also, will be
gone into. As long as that report is not
with us, 1 think it will be very difficult for
me or anyone of us to cxpress any view on
that matter or give any judgment on this
matter,

One or two demands that were made of
me, were about the appointment of some
sort of a judicial enquiry from here. I have
made my position very clecar yesterday: that
to appoint a judicial commission by the
Central Government in this matter is rather
unrealistic, because, without the co-opcration
of the State Government, this judicial
commission just cannot funclion. There-
fore, as I said, the most important reality
of today's politics is that there are different
parties running differcnt  administrations,
and there is a change in the cmphasis of
their policics. I have no doubt that the
entirc House will agree that when we say
that under the Constitution there is to be a
democratic government, it does not mean
that it should be a stalus quo government.
Naturally, they will have to sce that there
is a change in the social and cconomic
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relationship. Tho only expectation of a
constitutional, democratic government is
that in order to work out this dynamic
change they should resort to constitutional
methods and democratic methods. This
is the only restriction that is expected of
a Government, and I have every hope of
the State Governments, of whatever colour
of whatever party, they may be, that they
will certainly subscribe to this basic point
of view. This is my hope.

Some hon. Members also suggested that
1 should act like a very strong firm Home
Minister. I do not want to be a Home
Minister who makes brave speeches. 1 was
told about the Home Minister of 1948-49.
I must remind them that India of 1968-69
is not India of 1948-49. There are some
basic changes. I have to be realistic in the
matter. We should not lose heart, we
should not be frightencd and we should not
be panicky. We should have faith in out
people and we should work strongly in that
dircction. That is all T have to say.

gurafa agwa : & awwar § 5 &w
FEHT TR AT ALl @ & | 9T gI9W FA
qqg WIE aa T ¥ fon T"’:'?F.l frar
Srar g |
18.11 hrs.

The Lok Sabha then adjourned till Eleven of

the Clock on Thursday, August 7, 1969/
Sravana 16, 1891, (Saka)



